
vn'om NOt ilia 

L 'a. JS-11 ~.~TIVE TRI3UNIA ,ENTI RAL AD.%', N 

z 	E  T' 

C: o r i g n. 3, 1  'PP 

2. 

3- Conte-1p,  

C.v 	 ~ Cation 
4. ,  

c --int 

Resi)Ondlai-its 
Aw 

A 
C .31  C-  - 

o n d:a rit. 	CCAC' 
Advocatc- i_-  or tho 

I ribunal th (  
r ~Ts 0 f t 

I counsel x 	for the Heard learnc 
parties. The ap* lication is dip*sed *f 

separate 
T ]I;' 	 in terms of the *rder Pas'91,d ir' 

is rilt(! sheets- NO *rder as to  c*s-8*  

13 ~2_T4 
P.~ ......... 

Vice-Chairman 
ij~ Dy. Regisif 

0  

7' 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
Guwmixrl BENCH, GUWAHATI 

60 OF 2006 
OA. No . ............................................................................... 

16.03-2006 
. ~ 	 DATE OF DECISION ......................... 

Md. Malih-in Ali . 
........................................... * ........... 	 ..................... 	 Applicant/s 

Mr. M. Ralmmi, Mr.. M. Ralmia ~i 
......... Advocate for tile 

....................... 	
............................... 
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.- 'versus - 

Union of India & Others, 
. 	................................. 	 ............. 

Respondent/s 0 .............................. 

Ms. U. Das, Ad d 1. C -G -S C. 
........................... 0. ........ ** ................. Advocate. for the I ....... ................... 

Respondents 

CORAM 

THE HON"BLE MR. K.V.. SACHID.ANAN.  DAN, VICE CHAIRMAN. 
THE HON'BLE 
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CE14TRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No..,  60 of 2006. 

Date of Order- This the 16th day of March 2006. 

Ilie Hon'ble Sri. K.V. Sachidmumdan, Vict—,Cbairman- 
I 

Md. Mabsin Ali 
Sonoflate,gyedAh 
Resident of Hatigaon Chariali 
Dispur, Guwahati, Assam. 

... Applicant, 

Bv Advocates Mr. Mahibur Rahman and Mr. Mizanur Ralunan. 

Vemus - 

1 	The Union of India 
Represented by Secretary to the 
Govermuent of India 
Ministry of Conunuification 
Department of Posts, Dak Bbawan 
New Delhi - 110 001. 

The Chief Post Master General 
Department of Pbsts 
Assam Circle, Meghdoot Hhawan 
Guwahati - 781001. 

Assistant-  Director General (Vigilwice) 
Deptt. of Posts, Dak Bbawan 
New Delhi - 110 001. 

The Director 
Posted Service, Ambala (Enquuy Officer) 
Office of the Chief Post Master General 
Haryana Circle, Ambala - 13301. 

... Respondents. 

By Advocate Ms. U'. Das, AddL C.G.S.C. 

. 	. . 	6 & 6 * 6 a * & & 
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ILV.  A&CHMANANDAN, LV.C.1 

The applicant, wl-io was holding. the post of Sernor Post 

Master, Guwabati GPO, wasebarge sheeted vide Memo No. VIG/ I-

4/CB1/96-97 dated 29th April 2002 (Annexure - 4 pertaining to a 

false and fabricated charge stated to have occurred during the 

period from February 19% to the end of April 199-1. Pursuant to 

the said Memorandum of Chwges, a regular Departmental 

proceeding was initiated by appoin6ng the Inquiry Officer. and 

Presiding Officer. After completion of the proceeding, the hiquizy 

Officer submitted his report without supplymi g the same to the 

applicant. But the respon:de rits oontmued to proceed with the 

Departmental proceedmgs and subsequently, issued the 

Memorandum No. 26-6/94-Vig (11) dated 28.12.2004 (Armexure - 6) 

with a disagreement note. In the said Memorandum the applicant 

was also given an opportunity by the Ehsciplinary Authority to 

make a representation or submission in writing to the Director 

General (Posts) within, 15 days fi-om the date of receipt of the 

Memorandum, fixAure of which the Disciplinary Authority wiU take 

action in the matter ex-parte. The applicant after receivii -ig the said 

Memorandum submitted representation on 13.01.2005 (Annexure - 

7), but nothing is heard from the respondents. Aggrieved by the 

said inaction, the applicant has filed this application seeldrig the 

following relie& -  

'8.1 To set aside mid quash the Memorandum 
dated 28/12/04 along with the. proceeding and to 
exonerate the applicant from the charge issued 
under Memorandum of Charge dated 29/11/02 
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and to release his pensionary dues forthwith along 
with an interest 21% p/a on such delayed 
settlement of dues. 

8.2 Benefit ,  of the promotion (to J.T.S. of I.P.S. 
Gr. A vide order dated 6th September 2004) in 
Pensionary dues from the date of issuing the said 
order dated Oh,  September 2004. 

8.3 CosIt-of the applicatiom 

8.4 Any-, otber relief/ rehe& to which the 
appheant. is entitled to under the facts and 
circumstances of the case and deem fit and 
proper." 

'J, have beard Mr. Mabibur ,  Ralunan, learned counsel 

for the applicant and- also- Ms. U. Das, learned Addl. C.G.S.C. for 

the respondents. 

When the , matter came up for admission hearitig, 

learned counsel for the appWant submits that he wiU be satisfied if 

a direction is given to the Respondent No, 3 to consider and dispose 

of the representation dated 13.01.2005 and comm -tmicate the result to 

the applicant, if not already done witWn a time frame. 

Accordin*,-. this Tribunal directs the Respondent No. 3 

to consider and dispose of the representation dated 13.01.2005 

wid-iin a period of two montbs from the date of receipt of this order 

a 
I 
 nd oommimicate the result.to  the applicant, if not already done. 

O.A. is disposed, of at the admission stage itself. hi the 

circumstances, no order as to costs. 

(K.V. SIACHIDANANDAN) 
VICE CHAIRMAN 

/ mb/ 
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BEFORE THE CENTRAL ADMINISTRATI E TRIBUNAL, 
GUWAHATI BENCH. 	 i3ench 

ORIGINAL APPLICATION No . ............... /2006. 
Between 

MD MAHSIN ALI 

........... Applicant 

-AND- 

UNION OF INDIA & OTHERS 

.......... Respondents 

INDEX 

SI No. Particulars Page No. 

1 . Application 1 to ef 

 Verification 

 Annexure — 1 - Memorandum of Charge dt. 29.4.02 ... 'tzl 14 

 Annexure — 2- representation submitted ... 1 -1 

to the Chief PostMaster 

General Denying the Charge 

By the Applicant dt. 7.5.02. 
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Order dt. 9.11.04 

11. Annexure — 9- Copy of exonerating Sri P. Nath ... 0 

From his Charge by disciplinary Authority. 

Filed by 

Yna 
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Advocate 
0 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH. 
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a 
ORIGINAL APPLICATION No . ............... /2006. 

MD MAHSIN ALI 

--ti  Bemh 
	

........... Applicant 

-AND- 

UNION OF INDIA & OTHERS 

Respondents 

SYNOPSIS 

The Applicant who was holding the post of Senior Post Master  Guwahati 

GPO was Charge sheeted vide memo No. VIG/1-4/CBI/96-97 dated 29th  April 

2002 (Annexure — 1) pertaining to a false and fabricated charge stated  to be 

occurred from the period from February 1991 to the end of April 1991. Pursuant 

to the said memorandum of charges a regular Departmental proceeding was 

initiated by appointing 1.0 and P.O. After the completion of the proceeding 1.0. 

Submitted his report (date and Memo No. is not shown) without supplying the 

same to the Applicant. But the Respondents continued to proceed with the 

Departmental proceedings and subsequently issued the Memorandum No. 26- 

6/94 — Vig (11) dated 28.12.04 (Annexure — 6) and a* disagreement note with the 

I.O.'s Rpport and gave an opportunity by'the disciplinary authority to make a. 

representation or submission in writing, to the Director General (Posts) within 15 

days from the date of receipt of the said Memorandum, failure of which the 

disciplinary authority will take action in the matter ex-parte. And after receiving 
111~ — - the said. Memorandum. the Applicant submits. his- representation- 6Cn1j3T .3. 1_~O5~) 

(Annexure — 7). In the mean time the applicant on attaining the age of 

superannuation retired from his service 05 ~28. ~2*.0~5ut till today after one year of 

expiry of submitting the representation no action is taken from the respondent 

end-. The applicant being- aggrieved. by the aforesaid. action / inaction. on- the part 

of the respondents have come under the protective hands of this Hon'ble Court 

seeking an urgent and. immediate relief as. the respondents. in the name of the 

aforesaid Departmental proceeding withheld his pensionery dues. Inspite of 

repeated- request the respondents. are yet to. release his- pensionary dues.. 

- 	. 	- 1. 



-% 	E CENTRAL ADMINISTRATIVE TRIBUNAL, 

Central Admii, 	GUWAHATI BENCH. 
Under Section 19 of the Central Administrative 

C  

13P 

r 

Tribunal Act, 1985) 
T14  

17 -qTb—, TF1 ;4 TIR 
ORIGINAL APPLICATION No . ............... /2006. C- ~ -vvahz.V Sench 

Between 

MD MAHSIN ALI 

........... Applicant 

-AND- 

The Union of India 
Represented by Secretary to the 
Govt. of India. 
Ministry of Communication, 
Department of posts, Dak Bhawan 
New Delhi. — 110001. 

The Chief Post Master General 
Department of Posts 
Assam Circle, Meghdoot Bhawan 
Guwahati — 781001. 

Assistant Director General (Vigilance) 
Deptt. of Posts, Dak Bhawan 
New Delhi — 110001. 

4 	The Director 
Postal Service, Ambala 
(enquiry officer) 
Office of the Chief Post Master General 
Haryana Circle, Ambala — 13301. 

............... Respondents 

Details of the Application  : - 

1. The Particulars against which this applicant is made  : 

This application has been made against. the Memorandum 

issued by Assistant Director General (Vig) dated 28.12.04 by which 

disciplinary authority disagreed the 1.0. Report and given an 

opportunity to submit representation within 15 days and after 

submitting the representation no action is taken from the 

respondents end. 

The Applicant through this application also challenges the very 

initiation of the departmental proceeding under rule 14 of the C.C.S. 

(C.C.A.) rule 1965 against him after a delay of about 11 years tha t 

too at the feg end of the applicant service career on ly with a sole 

purpose to harass without any basis. 
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Limita tion 

The Applicant declares that the instant application has been 

filed within the limitation period prescribed under section 21 of the 

Central Administrative Tribunal Act 1985. 

Jurisdiction 

The Applicant further declares that the subject matter of the 

case is within the Jurisdiction of the Administrative Tribunal. 

Facts of the Case : 

4.1 - That the applicant who was holding the post of Senior Post 

Master, Guwahati GPO was charge sheeted vide Memo No. 

Vig/1-4/CBI/96-97 dated 29.4.02 pertaining to a false and 

fabricated charge stated to be occurred from the period from 

February 1991 to April 1991, pursuant to the said Memorandum 

of the Charges a regular Departmental proceeding was initiated 

by appointing 1.0. and P.O. After the completion of the 

proceeding 1.0. Submitted its record (date and Memo No. is not 

mentioned in the report) and same is supplied to the petitioner 

on 28.12.04 with a Memorandum and a copy of the CVC's 

advice. The 1.0. in his report said that the petitioner is not 

entirely responsible,in this case. However, the 1.0. report was 

disagreed by D.G. (Posts), the competent disciplinary authority 

and given an opportunity by the Disciplinary authority to make 

the petitioner a representation or submission in writing to the 

Director General (Posts) within 15 days from the date of receipt 

of the said Memorandum and failing of which further action in 

the matter will be taken ex-party. After receiving it the petitioner 

submitted his defence statement in writing on 13.1.2005 during 

the currency of the proceeding i.e. on 28.2.05 the applicant on 

attaining the age of superannuation retired from his service but 

no action has been taken by the respondents till today. The 

Applicant being aggrieved by the aforesaid action / inaction on 

the part of the respondents have come under the protective 

hand of this hon'ble Court seeking an urgent and immediate 

relief as the respondents in the name of the aforesaid 

Departmental proceeding withheld his pensionary dues. Inspite 

of repeated request the respondents are yet to release his 

pensionary dues. 
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4.2That the applicant is a citizen of India and as such he is entitled 

to all the rights privilege and protection as guaranteed by the 

constitution of India and laws framed thereunder. - 

4.3That the applicant while was working as SP NESD/GH under 

respondent No.-2 was issued with a Memorandum of Charges 

vide Memo No. Vig/1-4/CBI/96-97 dated 29.4.02 enclosing the 

statement of article of charges and imputation of misconduct or 

misbehavior as well as list of documents and witness. The, 

allegation made in the said Memorandum of Charges basically 

relating to passing out three numbers of vouchers amounting to 

Rs. 23,195.80 (Rupees twenty three thousand one hundred. 

ninety five and eighty paise) only in the diff .erent dates during 

the period from February 1991 to the end of April 1991. 

A copy of said Memorandum of 

Charge dated 29.4.02 is 

Annexed herewith and marked 

as Annexure — 1 

4AThat the applicant immediately *on receipt of the said charge 

Sheet, submitted a written representation dated 7.5.03 

indicating the factual aspect of the matter and through his said 

representation he denied the charge made in the Memo Dated 

29.4.02. It is pertinent to mention here that in the said 

representation the applicant while highlighting the 

circumstances under which he had to perform his duty during 

the period in question. 

A copy of said representation 

dated 7.5.02 is Annexed 

herewith and marked as 

Annexure — 2 

4.5 That the disciplinary authority however without taking into 

consideration the representation filed by the applicant, took a 

decision to proceed with the matter and to that effect the 

respondent No. ;4 appointed 1. 0 and P.O. Vide letter No. Vig/1 - 

4/CBI/96-97 dated 10.10.02 and on 25.8.03, 1.0. (SO V.C. Roy) 
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fix date for hearing vide letter No. DPS/Misc/Con/M. Ali/ dated 

28.8.03 

A copy of said letter dated 

25.8.03 is Annexed herewith 

and marked as Annexure — 3 

4.6That the respondents although took a decision to proceed 

departmentally by appointing 1.0. and P.O. but the said authority 

took a long time to shoot the proceeding. The applicant who at 

the relevant point of time was at the verge,of retirement kept of 

apprising the authority for finalizing the proceeding and finally 

the respondents, started the daily hearing from 26.11.02. It is 

noteworthy to mention here that prior to that, vide notice dated 

11.11.02 the applicant was asked to nominate defence 

Assistant and he -was also given the intimation regarding daily 

hearing of the said proceeding. Accordingly the applicant vide 

his letter dated 15.11.02 nominate Sri D. N. Sarmah, D.D.M 

(P.L.1) office of the Chief P.M.G. Assam Circle, Guwahati as his 

defence Assistant. 

4.7That the applicant begs to state that as per the Schedule date of 

hearing i.e. 26.11.02 the respondent have covered substantial 

part of the proceeding by examining some of the witnesses 

except SW-4, SW-5 and SW-8 who are not present. The 1.0. as 

per procedure prescribed under the C.C.S (C.C.A.) rules 1965 

issued notice to SWA Sw-5 and SW-8 for their appearance but 

surprisingly during the whole proceeding SW-4, SW-5 and SW-8 

are not present and the inquiry is completed by 1.0. and P.O. 

without hearing the SW-4, Sw-5 and SW-8. Sw-2 and Sw-3 

during the enquiry deposed that at the -time of the incident they 

were not working against the posts as stated in the list of 

witnesses. 
Copies 	of * witnesses 

statements are Annexed 
herewith and marked as 

Annexure — 4. 

4.8 That the Chief Post Master as well as Assistant Post Master 
General also pursuing the matter of the applicant for its early 
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disposal in view of his retirement but same yielded no result in 

positive. 

The applicant craves leave of this Hon'ble tribunal for a 

direction towards the respondents to produce all the aforesaid 

Demi official letters at the time of hearing of this case. 

4.9That in the mean time the applicant was promoted in J-T-S. on 

I.P.S. Gr.-A in the scale of 8,000-2~5-13,500 vide Government 

of India, Ministry of Communication and Information 

Technology, Dak Bhawan, Sansad Marg, New Delhi Memo No. 

4-2/2003 SPG dated 6 th  September 2004 and posted to West 

Bengal Circle. Accordingly office of the chief PMG West Bengal 

Circle vide Memo No. SFA/P-68/XVIII, dated 16.09.04 

requested chief PMG, Assam Circle to relief and direct the 

applicant to report to C.0 Kolkata for further posting but Chief 

PMG Assam - Circle remains silent in this matter. But on 

28.12.04 disciplinary authority with some ulterior motive issued 

a Memorandum dated 28.12.04 in which 1.0. report is opposed 

and given a time limit of 15 days to furnish written statement in 

defence. And the applicant submitted his written statement on 

13.01.05 nothing is done from the respondents end till today. 

A copy of said Memorandum 

dated 06 Sept. 04, Memorandum 

dated 28.12.04 of disciplinary 

authority and written statement 

of the applicant dt. 13.1.05 is 

Annexed herewith and marked 

as Annexure  — 5, 6 & 7 

respectiveli. 

4.10 That the stated above on 28.02.05 the applicant on attaining 
the age of superannuation and retired from his service. 
However, due to the pendency of the aforesaid Departmental 
proceeding he is yet to receive his pensionary dues. And 
therefore he is facing lots of financial hardship. 

4.11 That the applicant begs to state that the plain reading of the 
charge level against him clearly indicates the malafide intention 
on the part of the respondents to harass him. Apparently the 
alleged incident reflexed the period of 1991 and the charge 
sheet was issued in the year 2002. On the score along the 
proceeding initiated against the applicant is required to be set 
aside including the Memorandum dated 28.12.04. 

F~ 



2 

-41 

4.12 That the applicant begs to state that Sri Premanan da Nath 

APMG charged for the same offence occurred from the period 

from 01.05.1991 to 23.12.1991 was exonerated from his charge 

by disciplinary authority vide Memo No. 26-6/94/vig dt. 2/6/05 as 

per direction this Hon'ble Tribunal dated 9.11.04 in connection 

with O.A No. 257/04. And accordingly the principal offended Sri 

Ghanashayam BuzarBarauh was aquited by the special judge 

Guwahati. 

A copy of the Hon'ble Tribunal 

Order dated 09.11.04 and a 

copy of Memo No. 26-6/94/vig 

dt. 2/6/05 is Annexed herewith 

and marked as Annexure — 8 & 

9 Respectively. 

4.13 That the applicant begs 1, , that on 28.02.05 the applicant on 

attaining the age of superannuation and retired from his service 

but due to pendency of the so called Departmental proceeding 

which is infact come to an end in his favour, he is yet to receive 

his pensionary dues and the respondent have virtually punished 

the applicant by withholding said dues which is not permissible 

under the rules holding the field. It is pertinent to mention here 

that regarding withholding of his pensionary dues respondents 

are yet to furnish him any suitable reply which clearly indicates 

the ulterior motive on the part of the respondent and as such 

appropriate direction need to be issued to the respondents to 

release all the pensinery dues including penal interest forthwith. 

4.14 That the applicant begs to state that due to pendency of the 

disciplinary proceeding the respondents have not yet finalize the 

pension papers of the applicant and as a result of such inaction 

the applicant is yet to receive his pensionary dues is -facing 

tremendous financial hardship. It is under these peculiar fact 

situation the applicant.has come under the protective hands of 

this Hon'ble Tribunal seeking and urgent and immediate relief ,  

for redressal of his grievance. It is also under these peculiar fact. 

situation the applicant prays for an interim order directing the 

respondent to finalise the applicant pensionary dues during the 

pendency of this O.A. 
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5. Grounds for relief with legal provision 

5.1 For the respondents have acted contrary to the settled 

proposition of law as well as rules guiding the field in issuing the 

Memorandum of charge after a laps of about 11 years and as 

such same is not at all sustainable and liable to be set aside 

and quashed. 

5.2 For the respondents have included false information in the 

Annexure — 11 of the charge sheet by stating that the applicant 

had functioned as senior post master, Guwahati GPO during 

the period from February 1991 to the end of April 1991 in 

addition to his regular duty as Deputy Post Master in the same 

GPO. But the applicant never worked as Deputy Post Master 

in Guwahati GPO or any other Post Office in India during his 

entire service period. The Applicant was working as A.S.P.0's, '.6 
 

Guwahati West Division prior to his posting as Senior Post 

Master, Guwahati GPO vide Memo No. B/7/7/officer/ch-Ill dt. 

24.1.91. And as such same charge is not at all sustainable 

and liable to be set aside and quashed. 

5.3 For that the respondents have included Hypothetic charge 

against the applicant by stating that under rule 115 (1) and 118 

of Posts and Telegraphs Financial Hand Book Vol-11 -  (First 

edition - reprint) the applicant failed to exercise the Verification 

and checks before passing the bills / vouchers of pension but 

the duties of Post Master prescribed in rule — 115, 116 and 117 

of Financial Hand Book Vol-if stand delegated to the Deputy 

Post Master in First Class Post Offices vide exception below 

rule 117 of Financial Hand Book V61-11 and Guwahati GPO is 

also a first class post Office. Again as per rule 118 of Financial 

Hand Book Vol-11 every payment must be entered on both 

halves of the pension payment and attested by the disbursing 

Officer but no such documents were presented to the applicant 

on attestation etc. Applicant's attestation is no where on any 

other documents also. 

5.4 For that the respondents have included false list of documents 
in Annexure — III of the charge sheet that H.0 case book of 
Guwahati GPO (SI No. 7 of Annexure — III list of document) 
containing charge against the fraudulent payment of pension 
under FFPS on 3.4.91 and signature of the applicant 
authenticating the payment as officiating Sr. Post Master (2 
sheet) is totally false because there is no signature of the 

. N 
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applicant on the H.O. Case book of Guwahati GPO. Moreover 
except documents at SI No. 1, Sl No. 3 and Sl No. 5 which were 
stated to be false forged vouchers by the disciplinary authority in 
the charge sheet (Annexure — 111) other documents at SI No. 6 to 
Sl No. 12 being the main documents of the GPO bear no 
signature of the applicant. (Hon'ble Court may called the 
records). 

5.5 For the respondents have included hypothetic witness in 

Annexure — IV of the charge sheet that SW-2 and Sw-3 are 

not working against the post as mentioned in witnesses list 

and SWA SW-5 and SW-8 are not present during all 

investigation period and 1.0. submits his report without taking 

their evidence. 

5.6 For that the respondents whimsically with intention to harsh the 

applicant prepared and forwarded the disagreement note 

without any basis. Therefore it is prayed to set aside the 

Memorandum No. 26-6/94vig(li) dated 28/12/05 and exonerate 

the petitioner from the charges. 

5.7 For that Sri Premananda Nath APMG charged for the same 

offence occurred from the period from 01.05.1991 to 

23.12.1991 was exonerated from his charge by disciplinary 

authority vide Memo No. 26-6/94/vig.dt. 2/6/05 as per direction 

of this Hon'ble Tribunal dated 9. 11.04 in connection with O.A 

No. 257/04. And accordingly the principal offender Sri 

Ghanashayam BuzarBarauh was aquited by the special judge 

Guwahati. 

5.8 For that in any view of the matter the impugned action of the 

respondents are not sustainable in the eye of law and liable to be 

aside and quashed. 

The applicant craves leave of the Hon'ble Tribunal to 
advance more grounds both legal as well as factual at the time of 

hearing of the case. 

6. Details of remedies exhausted 

That the applicant declares that he has exhausted all the 
remedies available to them and there is no alternative remedy 

available to him. 

I14 
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Matters not previously filed or pending in any other court  :. 

The applicant further declares that he has not filed previously any 

applicant, writ petition or suit regarding the grievance in respect of 

which this application is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

application, writ petition or suit is pending before any of them. 

Relief Sought for' : 

Under the facts and circumstances stated above, the applicant 

most respectfully prayed that the instant application be admitted, 

records be called for and after hearing the parties on the cause or 

causes that may be shown and on perusal of records, be grant the 

following relief to applicant or pass appropriate order/ orders as 

your lordship may deem fit and proper. 

8.1 To set aside and quash the Memorandum dated 28/12/04 along 

with the proceeding and to exonerate the applicant from the 

charge issued under Memorandum of Charge date 29/11/02 and 

to release his pensionary dues forthwith along with an interest 

21 % p/a on such delayed settlement of dues. 

8.2 Benefit of the promotion (to J.T.S. of I.P.S. Gr. —A vide order 

-dated 6 th  September 2004) in pensionary dues from the date of 

issuing the said order idated 6 th  September 2004. 

8.3 Cost of the application. 

8AAny other relief / reliefs to which the applicant is entitled to 

under the facts and circumstances of the case and deem fit and 

proper. 

Interim Order prayed for: 

That the applicant during the pendency of this application 

prays for an interim order directing the respondents to release all his 

pensionary dues forthwith. 

10  . ......................................................................................... 

11. Particulars of the 1. P., 0. 

I.P.O. No. 	: J,3H 0 ~3 -~ 7 6  

Date 	: ,9,1-310 6 

Payable at 	: GPO, Guwahati 

12. List of enclosure  : 

As stated in the index. 
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VERIFICATION 

I Md Mahsin Ali, S/o Late Syed Ali, aged about 61 years at resident of 

Hatigaon Chariali, Dispur, Guwahati, Assam, do hereby solemnly affirm and 

verify that the statements made in paragraphs 1 to 3, 4.1, 4.2, 4.6, 4.8, 4.1 0, 4. 11 

are true to my knowledge and those made in paragraph 4.3, 4.4, 4.5, 4.7, 4.9, 

4.12, ~ I are also matter of records and the rest are my humble 

submission before the hon'ble Tribunal. I have not suppressed any materials 

facts of the case. 

I am the applicant in the instant application and as such well acquainted 

with the facts and circumstances of the case and also competent and authorized 

by the other applicant to sign the Verification 

And I sign on this the Verification on this the 3ts ~day of 	2006. 

I" - ROJIS4- a' ~ 

Signature 



---------- 

DEPARTMENT OF POSTS:INDI 
OFFICE  OF THE CHIEF POSTMASTER GENRERAL 

.. ASSAM CIRCLE:  GUWAHATI-7 1001  " 

Memo No.Vig/1-4/CBI/96-97 	Dated Guwahati, the 29 th  April,2002 

MEMORANDUM 

It is proposed to hold an inquiry against Md. M., ahsin Ali -under Rule 
14 of Central Civil Services (Classification, Control and AppPal) Rules, 1965. The 
substance of the imputations of misconduct or misbehavioq ~r in respect of which 
the inquiry is proposed to be held is set out in the enclosed statement of articles 
of charge (Annexure-I). A statement of imputations, of misconduct. or 
misbehaviour in support of each article of ch à rge is encloseo (Annexure-II). A list 
of documents by which, and a list of witnesses by whom, the  articles of charge 
are proposed to be sustained are also enclosed (Annexure III and IV). 

Md.Mahsin Ali is directed to submit within 10 days of receipt of this 
Memorandum a written statement of his defence and also:to state whether he 
desires to be heard' in person. 

-He is informed that an inquiry will be held only in respect of those 
articles of charge as are not admitted. He should, therefore' specifically admit or 
deny each article of charge. 

Md. Mahsin Ali is further informed that if he, does not submit his 
written statement of defence on or before the date specified in para 2 above, or 
does not appear in, person before the inquiring authority ,or otherwise fails or 
refuses to comply with the provisions of Rule 14 of the CC$ (CCA) Rules, 1965, 
or the orders/directions issued in pursuance of the said rule, the inquiring 
authority may hold the inquiry against him ex-parte. 

'Contd..... 

X0 
ve 

a-A "P.1 - 
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Attention of Md. Mahsin Ali is invited to Rule 20 of the Central Civil 
Services (Conduct) Rules, 1964, under which no Governm ent servant shall bring 
or attempt to bring any political or outside influence to bear upon any superior 
authority to further his interest in respect of matters pertaining to his service 
under the Government. If any representation is received on his behalf from 
another person in respect of any matter dealt with in thesq proceedings it will be 
presumed that Md. Mahsin Ali is aware of such a represe'tation and that it has 
been made at his instance and action will be taken again_ -pt him for violation of 
Rule 20 of the CCS (Conduct) Rules, 1964. 

The receipt of this memorandum. may be acknowledged. 

(S.P.Singh) 
Chief Postmaster General 

Assam Clrcle,Guwahati-781001 

TO 
Md. Mahsin Ali, 
SuperintLIndent, 
North Eastern Stamp-Depot, 
Guwahati — 781021. 

9 



ANNEXURE-1 

SLatenient of ai 1.1cles of charac framed -acioln5l: 
,M- d.-MalAij-ffi, 

That the said Md. Mahsin Ali while functioning as Senior Postmaster j  

Guwahati GPO during the period from February 1991 to the en d of April, 1991 

wrongfully passed for payment of three numbers of false and, forged bills/vouchers of 

arrears of family pension under the "Employees Family Pension Scheme, 1971" 

amounting to Rs.23, in total on different dates during the said period. 

It Is, therefore, alle 'ed that by the aforesaid act5 9 	 the sald Md. Mahsln All 

fallod to excidso the vel -Ificatlon and cliecks. before passing Lhq bills/vouchers of arreais 

of pension as required under Rule 115 (1) and 118 of Posts prid Telegraphs Financial 

Hand Book, Vol-II (First Edition — Reprint), and thereby he failed to maintain absolute 

integrity and devotion to duty and contravened the provisions laid down in Rule 3(I)(i) 

a nd 3(l)(ii) of CCS (Conduct) Rules, 1964. 

A 
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ANNEXURE-1 
Statement of imputation of misconduct or misbehaviour in support of the 

articles of charge framed a0ainst  Md.  Mahsin Ali, Superin4 Pdent,  NESD,  Guwahati 

That the said Md. Mahsin Ali, presently working as Superintendent, NESD 

Guwahati had functioned as Senior Postmaster, Guwahati GPO during the period from 

February to the end of April, 1991 in addition to his regular  dyty  as  Deputy Postmaster-1 

in the same GPO. During 1991 to 1993, Shri qhanashyam Byzarbaruah, Postal Asstt in 

the Accounts Branch of the same -'GPO had fraudulently withorawn and misappropriated 

pension arrears to the tune of. Rs.3,84,407.15 in total on diff&ent  occasions from the 
I 

accounts of different pensioners under "Employees Family Pension Scheme, 1971", 

preparing false vouchers and getting signatures of different passing officers on these 

false vouchers. In fact, the payment of these arrears of pension had already been made 

to the actual pensioners earlier in the same GPO. Out of the false and f6rged vouchers 

by which the fraudulent withdrawals were made, the said Md,Mahsin Ali had s, igned and 

passed the vouchers shown below for payment in the capacity as officiating Sr. 

Postmaster on the dates shown against them. 

Sl Name of the Period of arrear Amount & date of Date of 
pensioner paymentto genuine subsequent 

payment fraudulent 
payment 

I  Smt.Hemlata  Barman 28.11.85  to  31.12.88  Rs.6,02~891  31.1.89  3.4.91 
1_2 	' I  Smt,Laks hmiRoy  1 1 4.84 to  30.6.90 	-  Rs.7,1581-  23.7.90  1  16.4.91 
3  Smt.Neli Chakraborty  11.7.86  to  30.9.88 	--j-3~s-.1o,of6k  10.10.88  1  19.4.91 

The said Md. Mahsin Ali failed to exercise the verification and checks 

before passing the bills/vouchers of pension as required un( ~r Rule 115(l) and 118 of 

Posts and Telegraphs Financial Hand Book, Vol.-II (First Edition — Reprint) and thus 

facilitat&makin'g of fraudulent payment of pension arrears amounting to Rs.23,195.80 

in total and caused loss to the government. 

Therefore, it is alleged that by the aforesaid acts, the said Md. Mahsin Ali 

failed to exercise the verification and checks before passing the bills/vouchers of arrears 

of pension os ~ required under Rule 115 (1) and 118 of Posts Telegraphs Financial Hand 

Book, Vol.11 'lrst Edition — Repilill,), till(j tjlc~jel)y lic rbiled to illbIntaln ab."'olute Integifty 

and devotion to duty and contravened the provisions- laid down-in Rule 3 -(1)(1) and 

3(1)(11) of CCS (Conduct) Rules, 1964. 



ANNEXURE — 11 

List of documents  by  which articles of charge framed against  Md.  Mahsin Ali, 
SuRerintendent,  NESD,  Guwahati are proposed fb'be sustained 

'I. Paid voucher dated 3.4.91 for an amount of Rs.6,0.21.80 being the arrears of 
pension,paid to the name of Smt. Hemlata Barman (alleged to be false)* 

2. Paid voucher dated 31.1.89 for an amount of Rs.60gl.80 being the arrears of 
pension paid to actual pensioner Smt. Hemlata Barmap;  (Genuine). 

%-3.. Paid voucher dated 16.4.91 for an amount of Rs.7,158/- being the arrears of 
pension.paid to the name of Smt. Lakshmi Roy (allegk to be false). 

 Paid voucher dated 23.7.90 for an amount of Rs.7158/- being the arrears of 
pension 1paid to actuSl pensioner Smt. Lakshmi Roy (Genuine). 

 Paid voucher dated 19.4.91 for an amount of Rs.10,016/- being the arrears of 
pension paid to the name of Smt. Neli Chakraborty (alleged to be false). 

 Schedules of pension payment containing entries of the payment made falsely on 
3.4.91, 16.4.91 and 19.4.91 (in 6 pages). 

 HO Cash Book of Guwahati GPO containing chargps against the fraudulent 
payment of pension under EFPS on 3.4.91 and sig''nature of Md. Mahsin.  Ali 
authenticating the payment as officiating Sr. Postmastp',r (2 sheets). 

 Treasurer's Cash Book of Guwahati GPO containing entries of fraudulent pension 
payment (EFPS) on 3.4.91. 

 HO Cash Book of Guwahati GPO containing entries of fraudulent pension 
payment;(EFPS) on 16.4.91. 

' 10. Treasurer's Cas,h Book of Guwahati GPO containing entries of fraudulent pension 
payment (EFPS) on 16.4.91. 

11. HO Cash Book of Guwahati GPO containing entries of fraudulent pension 
payment (EFPS) on 19.4.91. 

J2. Treasurer's Cash Book of Guwahati GPO containing entries of fraudulent pension 
payment (EFPS) on 19.4.91. 

 Opinion No.DXC-235/95 dated 27.2.96 of the Govt, Examiner of Questioned 
Documents. 

 Specimen writings of Md. Mahsin Ali marked as S-85 tq, S-91. 
 Admitted writings of Md. Mahsin Ali marked as A-55 to,~

A-72. 
 Asstt. TreasurWs ,  Rough Book containing entries of pension payment (EFPS on 

3.4.91, 46.4.9.1 and 19.4.91 (3 sheets). 



ANNEXURE- 

List of witnesses  by  whom the articles of charge framed against  Md.  Mahsin Ali, 
Superintendent,  NESQ,  Guwahati 

Shri Nagendra Nath Sarma, APM (A/cs) (Retired) Guwahpti GPO — now at Birubari 
P.O. Gopina,th Nagar, Guwahati-16. 

Shri Sukumar Paul, Dy. Postmaster-II, Guwahati GPO (the then APM (A/cs) Guwahati 
GPO. 

13. Shri Lalit Ch. Deka, Group-D, Accounts Branch, Guwahati GPO. 

4. Shri H.S.Tutija, M.Sc, Dy.GEQD (Retd), 22 Golden Palacq, Colony (A.B.Road), Near 
Raj Shree Automobile (Godbadi Bridge), Indore (MP)-4520,0,  9. 

f
5. Shri Kanak 'Ch. Das, Postal Asstt. Silpukhuri SO, Guwahati-3 (the then PA, Accounts 

Branch, Guwahati GPO). 

Shri Chandirarn Kalita, Postal Asstt., North Guwahati SO (the then PA (Receipts), 
Guwahati GPO). 

Shri Dwijen Medhi, Postal Asstt., Fancy Bazar SO, Guwahati-1 (the then Bill Clerk, 
Accounts Branch, Guwahati GPO). 	1

~ % 

Shri T.Thangzalian, Inspector, Central Bureau of Investigotion (Investigating Officer 
of the Case). 



The Chief Postaiaster 4eneral, 
Assam Circle, Guwah.aLl- 781001 

NO. M Afi/ Inquity/2002 	Dated at Guwahati,, the 07/05/2002 
Sub:- Holding of inquiry against Sri M Ali under Rule ~14 of CCS(CCA), 

Rules, 1.965 
IW.'. CO/ (Riwaliati Memo NO Vig/ 1-4/ 011/96-97 dated 29/04/2002 

Sir, 
In response to CO/ Guwahati Menio NO.Vig/1-4/CBI/96-97 dated 

06.03.2002, 1 submitted my statement of defence denying the charge framed 
against me in toto and expressed desire to be heard in person. This time also 
the same charge vide CO/ Guwahati Menio NO same dated 29.04.2002, 1 
deny it again fior the following reasons. 

In Aji.nexure 11. i.e. statement of irnputatiop of misconduct or 
misbehaviour etc. it is stated that Sri M. All, presently Supdt. NESD/ 
Guwahati had functioned as senior Postmaster, Quwahatl GPO during 

the per . tod frorn February to the end of April, 1991 in addition to his 
regular duty as Deputy Postmaster I in the same.GPO. 

Here I would fike to Intimate that by Goo,)  I neither worked as 
Dy. Postmaster I or Dy. Postmaster 11 of Guwahati 'GPO not-  I was 
ordered to do so at any t1ine during my long 37 '/,2years of service in 
the Departineut. 

2) 	Again. I have been charged for failure to exercise the 
verificationandchecking before passing the bills/ vouchers of arrear 
pension 

. 
as required under Rule 115(l) and 11.8 of Postal Financial 

Handbook, Vol II(First edition-Reprint) and thereby I failed to 
maintained absolute Integrity and the devotion to duty and 
contraverted the provision laid down in Rule 3(t)(i) and 3(l)(ii) of 
CCS(Conduct) Rutes,1.964. 

In this connection I beg to draw your kind, attention to the fact 
that the duties of the Postruasier prescribed in 9 

1 
 ules 1. 1. 5, 11.6 and 1. 1. 7 

of FIA 
1 
 13 Vol. 11 may be performed iii the Presideticy Post Oil- ices by 

ilia. 	 -lead the Dy. Post -  ster or ati Asstt- I-)ostimi ter a9d in. first ckiss 1. 

~;" ON CPQI ck 
0 A. 'f, 
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0 ffices by tile Dy. Po  st illa stcj-( exception-below Rule 11. 7 of F1,113 Vol 

Again the duties of the flostniaster prescribed in Rule 1.18 ibi.d 

may be performed by tile Dy. Postmaster or Asstt. Postmaster in 
Presidency Post Offices and by the Dy. Postma5te 

I 
 r in first class Post 

,,.low Rule 11.8 of FHB Off 	I Tices during absence of Postmaster ( Note be 
Vol 11). 

Guwahati: GPO which is a first class Head Offi.ce has vested the power 
/Cs)/ DPM to exercise the verificati. 

. on and checki-ng before to APM(A 
passhig the bills/ vouchers as required under q ~ove mentioned Rules. 

[1ence it 11.s tile natural course of duty of the Sr,`: Postmaster to sign tile 
I 	11plals.'rherel'bre, the Sr. bills/ vouchers prepared by the respons i ble of.' I 

Posti-naster of a first class Head 0111ce is only technicatly responsible 

-for causin. 
I 
 g pecuniary l oss  to tile Govt., but nol,, personally responsible 

for his act. As such., as the Sr. Postniaster is not personally 

i le, therefore, the question of offer' ~ g factlation. to make responsib 	 41  
fraud or wrongfutly passed the bills/vouchers d9es not arise. 

As tile cliarge ~ sheet itself related to the fraud, committed by one Sri 

Ghanashyani. Buzarbaruah, PA in accounts branch, Guwahati GPO, 

preparing false vouchers and getting signatu 
I 
re of diff6rent passing 

officers including myself fraudulently, ther 
.
0ore, the charged in 

connected with fraud committed by some other individual has no due 

weight in throwing on the soldier of other on the plea that he had 
failed to follow the procedure laid down In -the Financial Handbook. 

In this connection, CA' -t'/ Madras Bench Judgpment R. Balakrishnan. 

V. Union of India and others OA NO 1496 of 992 Date of Judgement 
41 the APM was held. 02.12.93 - may kindly be referred to where ~ 
I 

Ale for violating the procedure laid down in. tile P&T respons 
Mannuat. Action was taken by ordering recovery of Rs. 3000.00(three 

thousand) i.n monthly installments of Rs. 1W 0 frorn. his salary. The 

Tribunal. after considering the rival cotiteiitiotk ~5, found that the charge 

memo was -  based on the applicant's failure, to scrutinize tile Pass 
Book. Again tile Tribunal observed that applicant was not personally 
responsible for causing pecuniary loss to the (3ovt. and at best lie can 

be held to be technically responsible. Accoroingly the orders 
of the 

disciplinary authority and appellate authority yvere set aside. 
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-vently pray your 11011OUr U.) 
In view 01, th-C filets narral.ed above, I fel  

drop the C1111.14C fl-11,111c(I figainst me. I hope that n-iy prayer will be 

granted by your kind c0i isi ~cration. ,  

Yours faitlifutly, 

M. i) 
Superilitei 

' 

ident, 
NE Stamp Depot, Guwahati-20 
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OF POS'PS: INDIA 

OFFICE OF THE CHIEF POSTMASTER ' GENERAL i  
ASSAM CIRCLE:GUWAI -IATI-781001 

NO.DPS/MiSC/Con/M.Ali, 	 Dated Guwahati, the 25.8.03. 

N 0  T I  C E 
To 

Md Mahsin Ali, 
DS1 .1 M [liQ], 

O/o.. the SK~M G11 Uivision, 
Guwahati-781001. 

I am the Inquiry Authority in the proceedings against 
Md M.Ali, as appointed vide Chief PMG, ' -Assagi Circle, G'~iwahati 
letter No.vig/1-4/CB1/96-97 dated 10.10.2002. 

Now, therefore, the undersigned fix the date of the 
preliminary / regular hearing on the case on 11.9.03 and 12.9.03 
at 1100 hours'inthe O/o the Chief PMG, Guwahati. 

You are therefore asked to appear before me on the 
date, time and venue mentioned above. 

Ro 
Inquiry Officer 

And 
Director of Postal Services[HQ] 

O/o the CPMG, Assam Circle,Guwahati 
Copy to :- 
1 	Shri Sudhir Ghose, A33tt. Director (Mails & WLF) 0/0 the 

CPMG, Assam Circle, Guwahati and the Prespnting Officer for 
attendance in the inquiry as, fixed above.'All the witnesses 
as listed in Annexure-IV have already been summoned to 
appear 'before the inquiry at the venue and time mentioned 
above. 

I 

2. 	The Chief PMG[Vig], 1~ssam Circle, Guwahat ~ for information. 
Shri D..N.Sarma, DDM (PLI) is nominated as Defence Assistant 
to represent the case ' on: behalf of Shri A.B.Seal. He is 
requested to direct the officer to attend the inquiry on 
the date/time fixed. 

(V. C. Roy) 
Iiiquiry Officer 

And 
Director of Postal Services[HQI 

O/o the CPMG, Assam Circle,Guwahati 

Vo 
A 

6t 
CP 

Cb -V 
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SO&I 
Deposition of'Sri Nagendra Noth Sarma, APM Accounts  (  Pefired), Guwahati GPO 

in the Rule 14 case against Md-Mohsin Ali, the then Senior Postmaster, Guwahoti GPO 

a 
 . 
nd now USPM, GH-On, Guwahati dated  11.94003. 

Examination-in-Chief  by  PO: 

My name is Sri Nagendra Nath Sarma and I have retired from service on 31.5.1997. 

At the time of retire ment I was working as APM Alcs, I and II, C?.Uwahati GPO. 

I have seen the documents marked 5-1, 5-2, 5-3, 5-4, 51 "5, 5-6(i), 5-6(ii), 5-6(iii), 

5-6(iv), S-6(v), S-70), 5-7(ii), S-8, '  5-9, 5-10, ~-11, 5-12. All these are documents 

maintained in the Ouwchati 6PO. The paid vouchers marked 5-1, S,-2, 5-3 and S-4, all bears 

the signature of the payee as well as the signature of Senior Postmaster. The date of 

payment shown are :  the actual date of payment made to the payee and incorporated in the 

corresponding accounts on those dates. 

Examinati .on-of -Ch-ief is over. 

Cr6s's ETCatbination  by  efence Assiatance 

What is your age ? 

A— 	At pr~sent my age is 64 years. 

Whether-your vision is clear or not ? 

A. 	I can not see from my left eye and I am using spectacles from 1957. 

Please see 5-7, 5-9, and 5-11. Who has to-  sign -on these documents -and -who has 

actually signed it ? 

A. 	It has to be signed by Senior Postmaster but the above documents has been signed.... 

by the Deputy Postmaster and under what circumstances it has been signed by 

Deputy Posf master, I can n9t.say. 

Cross  Exaffii nation!by Defence Assistant is over. 

Re-examination 	NIL 

question by 1. 	NIL 

(5 &HOSE) 
1 '0 & DPS 	PO AD AIC 
Guwahati 	Guwahati 

0 & 

0 A 

(M ALI)if 	(1) N SAPMA) 	.(N N SA'R" MA) 
CO & L)SPM DA & DDM PLI 	Witness & Retcl APM 
Guwahati 	Guwahati 	Guwahati GPO 
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Scj -- 2 

DEPOSITION OF SHRI 	SUKUMAR - PAUL, 	SW=2,, _THE 	THEN 
APM(A/Cs) 6UWARATt  GPO,  NOW REPIRED  AS  Pm"  DHUBRI HO DAM) 
11.09.2003 

Examination7in-Chiet bv P.O. 

My name is Shri Sukumar Paul and I worked as 
APM (A/Cs) , Guwahati GPO from July, 1991 to February, 1994 
as far as - I rememb ~ r. During the period under investigation 
when 4f raud was committed I was - not working as APM (A/Cs) , 
Guwahati GPO. During this period I was working as 
APM(A/Cs), Dhubri' HO. I retired from ~ the service on 
31.08.2003.' 

Examination ~ in-Chief over 

Cross Examination by D.A. 	 Nil 

Question b 1.0. 	 Nil 

V~ 
JT3 
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-2-3 --  
VI 

DEPOSITION OF SHRI LOHIT CHANDRA DEKA, GROUP  D, ACCOUNTS 
'I GPO DATED 11.09.2003 

Examination-in-chief bV P.O. 

My name i ~s Shri Lohit Chandra Deka. I worked 
as Group D in Accounts Branch of, dUWAHATI qpe from 
14.10.1992. At the'period'which is under 6nquify, I was not 
workihg in the Accounts branch. I was w9rking in the GPO 
Mail Branch and I have no . information 0"F knowledge about 
this case. 

Examination-in-Chief over 

Cross examination by D.A. 	 Nil 

Question by IiO. 	 Ni ll 

z 	

0) 
\V 

T~ 

La Z 



IV/ 

SW -11  

7) r,rk ~ 

V 

Examination-in-Chief 

My name is Sri Chandi Rom Kalita and I- was working as 4ssistant Treasurer-IV, 

Guwahati GPO from January 1991 to December, 1992. My duty during the period was PLI 

Receipts, Voucher payment. I used to make payment some passed voychers presented to me, 

and some agent's commission bill also paid by me. I have seen 5-1, §-2, 5-16(i) and 5-16(ii) 

and these were not maintained by me nor payment made by me. 

Examination-in-Chief over 

Cross Examination  by  Defence Assistant: 

Is it not a fact that you were working as Asstt. Treasure rr during that period i.e. 

January 1991 to December 1992. 

A. 	Yes. 

You worked as Treasurer from January 1991 . to Oecem~pr 1992. Did you make 

payment 
. 
69 

 . 
ainst the vouc .her.slexhibited as 5-1, 5-3 and 5-5. 

A. 	No, I-did not make payment against these vouchers. 

Q. 	Who keeps the stamps of Senior Postmaster of Treasury Branch. 

A. 	The stamps were kept by OPM who is the incharge of TrvSury. 

Who prepared pension bill. 

A. 	The Pension clerk prepares pension bill and affixing the seal of Sr Postmaster, 

presented to the Sr Postmaster for signature etc. 

Cross'ExaMination over. 

Re-Cross r:xarnination: 	NIL 

Question  by 1-0 

Q. 	You have admitted that 5-1, 5-3 and 5-5 vouchers were got paid by you. How do 

you determine that it was paid by you or not. 

A. 	The payment made is entered in Treasurers Cash book. The said payment have 

been entered in 5-16 and that is not my handwriting. 

Q. 	How man~-Assistant Treasurers, apart from you, were engaged in effecting 

payment of arrears of pension. 

A. 	4 Assistant Treasurers including me. 

V 	
_y\ 

0 
0,5 9 
'5 ( 



Please see Annexure-IV of Memo of Charges where your name entered as Sri. 6 

and it is mentioned that you were working as PA (Receipts). Were you working Go 

IA (11 a c j) dijrlmU Owl lieriod? 

A. 	I have never worked as PA (Receipts). 

q. 	Can you describe the process of payment of arrears of pension from the stage 

that a pensioner reaches the post of f ice. 

A. 	No, I cannot describe each step$. 

Q. 	Please describe the checks and precautions that a Treasurer has to take bef ore 

making payment of arrears. 

A. 	The pensioner comes to the Treasury with pension book and the passed vouchers. 

After ascertaining the identity of the pensioner and, the signature of the Sr. 

Postmaster, the payment was made. 

Was the pensioners bringing passed voucher themselves or was it being brought 

by some staf f of the post of f ice from the chamber of Sr. Postmaster after h is 

signature.7 

A. 	Pensioners personally use to bring the passed vouchers to me. After signature of 

the Sr Postmaster, it used to go back to the Pension clerk and the pe'ns' ioner 

used to collect their passed ~ouchers from him only. 

Where the pensioner used to put their first claim.? 

A. 	To the pension clerk. 

[)a you remember who was the pension clerk of the Period under enquiry. 

A. 	Mr. Ghanashyam Buzarbaruah was the pension clerk. 

Question  by  I.0 over 

V7> 	

6h 

~4 
( 

 r~ ri S &HOSE) 	(MALI) 	(1) N 5ARMA) 	(CHANDI RAM KALITA) 

I '0 UPS 	PO & AD AIC CO & DSRM bA & ()[)M PLI 	Then Asstt Treasurer-IV 

Guwahati 	Guwahati 	Guwahati 	Guwahati 	Puwahati GPO, 



1p~l 

Deposilign,of 5ri  l)wHeDAg—dhi-(QY2- 

PhJJh o—Lbo-&i1elp illi-, t o i u mj-, ,--kU.,W-(A[W 	1,9U.-U-0, 

Examination-in-Chief  by  PO: 

My name is Sri Dwijen Medhi and I am working as Postal Assistant, Silpukhuri 50. 1 

worked in Guwahati GPO from 1990 - 1993 as Assistant Treasurer in the Treasury Branch. I 

have seen the listed documents, mar ket 5-5 (Paid vouchers of employees family pension 

scheme for Rs 10,016/-)paid on 19.4.1991.) Ihave also seen the listed documents market 5- 

16(iii) Assistant Treasurers Book. As Assistant Treasurer, I effected paymentof family 

pension of Rs. 10,016/- to the payee afte r le Postmaster's signature on the paid 

voucher as passed for payment. After making payment I made necessary entry in my 

Assistant Treasurer Book of date 19.4.1991 ( 5-16(iii) } and record was personally 

maintained by me. 

4 

Examination-of -Chief is over. 

Cross Examination by Defence Assiatan~e 
	

NIL 

Re-exami nation : 
	

NIL 

Question by I.0 : 
	 NIL 

.1,0 	L)PS 
Guwohati 

t 

(S H05E) 
PO AL) AIC 
Guwahati 

(M ALI~ -?  )(r) N 4A IA) 
CO & OSPM ()A & DOM PLI 
Guwahati Guwahatl 

(DWIJEN MEDHI) 

Witnegg & PA. 
~Ilpukhurl 50 



DiAed the 6"' septemiberj -  2004. 

OP. rj ,7R 

Sub-' PosUnq on promotion. in Junic.- Time Sczle of Indian Po's" ia' I 
Serince Grou;-) "A' 'Pay Scetle-f1r;-.8, Coo - vs-13, .1500 

3 * T. 	4..+. 

is 	ple~ised 	'o 	tile 	folilowinq 	officers ofl~ Rostall 
:W1 	 mo 	Time, Sc.'al6 4--bf ' 

	-vire. Cj -()tjl.-j  'B' tc) c.)ffiriate. on 	requi ~x 0asis in the R—i 	r 
Indian Postal Servio:.- GI'OLIP 'A' In thei pay scale of R5- .8,000-275-1.3; 500 
viith 	1:rorn 	date,  ot assumptibn of charge and W101 further ,, brde-.rs.4.-' 

T 1 ic 	o 	i c c i - s u I 	[)I cxiiotion to JTS are pusted to the ci lrde 
against eaclh: 

S N 	Nainne ol the Officer Circle where 	Circl.-.t.. 
working 	p st 	po 
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I iARYANA 
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A . P 
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. ...... 	 DTE 
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if ' ny Vig-/disc.case' 	of O-N-No-2201 ) I -Estt-(A) dated 14.%92 fl 
type referred to. 

'Om  DOP&T circulated VJQICA tills OMCC rnellj() 
da tt-:,cj 13.10-92 is Pendi all y Of the Officers, he should 	rig. appinst llot be f-elieved for obtaining specific orders 	Posting ,  from-this office. The officel -5  Punishment i.4; current should not 	against WhUMally" Of Pullishm 	be Promokul befol-e (!x piry of A report in this regardbe submitted irnmediately- 

4. 	Fix@flon of Pav 

All the Officials who wisil to g i v(~ 

00sit -19 date' ~1`0- r, '"I 'i 

	

. 	, 	.! 
FFZ. ,2;? (1)(a (1) 

!;hould do sO-within one: 

	

fixation  Of P&1Y under 	Option for ct) 
ff'Om thel,  date of assumption Of Chai -ge. 

T- Q ffic 

Thc circles or allotment will Irnn -tediately '  issue posting. Or'ders' ,not later than 15.09.04, ',--"s(je Of Posting ord' 	In case of any ers, 	 difficklity"I"l' 
e 	 the matter shOuld be brougl)t D (' - Iml -Tiediately, The Present cifcl es  0 ,  such offc 	Of" ; : to the noti !:'~ 

Posting orders will 
iMmediately rehe 	ers on recelpt ,  of Ve I he officer, onless t1ley su 	! " bmit 

u6conditioll al refus 	The CPMsG t)f the ciucle of a -.0 	 llo t, TICtlt/ present P ("' "'allY 	"!i (Ae 01:  Posting ord irnrne(Wj t:e relief of ttle 0 ffi(-X-Y(;- Despij-( ~ 	
ers by thc-  due da.te 

order' .if. a 
Officer does 110 t join withir 

one Month frOrn the date of issue OF pos 
"'sue Of  Posting 

Orders, it will be PreSUmed that he has declined the promot
.  sho)uld be brought to the notice of this  0 , 	Oil and thi'!' above [TiCndor~,,,4~d o fficers is  11 	fficL' immediately. If any - 0 f e, his nam 	dt wol-killU if -,  UR2 Cil-C 	th" IeS rile , e due to any reasoil, thi,; - s h ( " 	Itioed agaifl ~C -  J imi nc.,diat,,,ly, 	)1jj(j 

be intinnafe.d to thk; offic 



3 0-  

~Iowever subject tO t,le finall 
0 

6 . . , I- Ile ,,7,1.)ove sald 131 -orno tio ll to )TS is 

C) f tile OA 714/HIP/99 d ate:1  18 - 
TribuhFl Chandigarh Bench, 

ation rega~ rding--:~reaiiotment from the oNlice 
' 

r will 
s,ee n t h Any. ,repre 	i n  t ',& promotibri2i POst 

' Unle~he'jo 
entertained in anY case 

Rel~vant charge reports rnay,tie
~sellt 11 due course. 

dcomwl 
Ste' 

n6t 

As~tt.DffedO 

. - ~ T_~%4 ~_; I 	P 

Copy--to: 
'
, ,~Il , officers concerned.  

&IT/Mos(C&ITT.,~,,,­~ 
PS tO MdC 

secretary (P).' Sr. PPS tO 	G(Yig ~)~CGM(PLI) 
4.- 	M. MetTjbers(-PSB)/)S&FA/`

S~.':DQ 
w s(f/CpMsG/I 

5. 	VM 	4 All Pr.;'C_ 
~:fSecreta,r 6." 	...y;PSB. 

4ai 
'i ,tonti6i C6ri F6 reign M ~!Isj~ 

G 	d cciJJikqe,t ,.phazIab~i - 
S61-Sta ff  D 	~posta,-Sdr:~Icel~;~/o'56*A Irect(467 0 

Addl.bi~ ,"Wr~nY 
ZA!(-.DirectoI'SI P.TCs- La l -Ac~pu n.ts. 

/Dy. DirectorSmPbs :All Directors 
lee ra 1. i  -All Dy.'Directors.Ger 	Officers' Assodatiqn.'(16&i) 

-ral-Secretari . 	S'ecti6nJv.i,'§Il 'The Gene 	 P) :  DG (P.)/A 
14: 

ec t I o n, 
-d File.-  50's Guai 15. 

s (251 16.-  ~ Spare cc-pie 	J. 

Sectlo 

A!7 
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No.26-6/94-Vig. 60 - 	 - 	

----- 

Government of India" 
ministry of Communications'& 11' 

Department of Posts )ak-.1311awan, Sansad Marcy. 
New Delhi 	.0011. 

Dated: Zg'Deceinber, 2004. 

MEMORANDUM 

-n Stamp Depot, Md. Mahsin All, Superintendent, 'North Eastei 

Guwahatl was proceeded against under Rule 14 of CCS (CCA) Rtiles, 1.965 
"de'Circle Office Menio No. -V_ig/1-4/CBI/96-97 dated 29A.2002 for certain vi 

irregularities committed by him while functioning as Sr. Tostinaster, 

Gmahatj -GP . 0. The said Md. Malisin Ali. vide his statenient of defence 
'dated 07.5.200Z eni -ranjed against him. -Accordingly, 1.0. 8 ed the charges f 
and P.O. were appointed vide Circle Office orders -  each dated 10. 1. 0,2002 to 

conduct oral 	the case. 

Shri V.C. Roy the Inquiring Authority, I,ias.sliice submitted lils'report, 
dzited -nil in Which he has recorded, his - findings by saying, amongst othei 
things, that lie finds it difficult to directly hold the said Mid. Malisin Ali, the 

g  _11ib] Sr. Postmaster entirely responsible in this case. A -cop~ If I C 	 of Ilic, 

Im,-juiry ]Zc.port is eiiclosed. 

3. 	TheD.G. (Posts), the competent disciplinary authority, has. however. 
tentatively disagreed with the findings of the Inquiring Authority in respect 

.of -the Ai -ticle of charge alleged in anne-xure-I of the above sald Menio of 
Charge and has agreed with the CVC's advice contained in their ID Note 
No. 

I 
 99/muol.8/9315 dated, 09.11,2004 (C6py enclosed) in the matter. The 

-

0rourlds of disagreement - are indicated in the enclosed "Disagi -eenmit 

Note"., The D.G. (Posts) will, however,. take the. final view in the case after 
considering the represen 

. 
tation. if any, submitted by the charged officer on 

-
tile 1.0.)s report as. also against the tentative views as contained ill 
jCDisagreement Note" referred-Io above. 

4.. 	IVIA. Malisin Ali is herebv accordlDgl-y "cyi ~ven aii opportwilty by the 
discipfinary authority to make his repi.esentation or SUbmission, in writing, 

to the Dire 
. 
ctor General (Posts) within 15 days from the date of receipt of this 

Memoran4uni, irrespective of -whether the repoil/fijidings of the discipfinary 

k 0 04006d I 

Covy 
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which further "Iclion III 111C ,  1111 	1 ,  not, I'm I "ItIlhol - Ity are fm"ourablk" to 11' 
111"Itter will be 11, 1ken ex-porh'. 

7. 	"I"he reccipt 01"ihis Memo. shall be acknowledged. 

S.S.K. RAO 
Assistant Director General (VIP—) 

Encls: (1) One copy of I.O.'s.report. 
(11) A copy of CVC's 2"" stage advice. 

Mnlisili All, 
Supet -Intend lelfl, 

Mirth kas(crn Slamp Dcl)(fl.. 
(Alwaliati —' - 781 02L 

(FTHRO TUGH CMIRT" ASSAINI CIRCIT, GUIVAIIATI — 781001) 

k 



A disciplinary procoodings under Rule-14 of CCS( CCA) Rule% 

1965 was drawn against Md. Mahsin Ali, the then Sr. Poitmaster Guwahati GPO 

and now DSRM '.GH' Divn. Guwahab by the Chief PMG, Assam Circle,Guwahati vide 
his Memo No.Vigh 4/CBI/96-97 dated 29.4.2002. The Cha'es brought. against the 
said Md. Mahsin Ali ,  were'as . follows:- 

That the said Md. Mahsin Ali w(iile functioning as Sr. 
Postmaster, Guwahati GPO during the period from Februory,1991 to the end.of 
April, 1991 wrongfully, passdd for- payment of three numb~rs of false and forged 
billsNouchers ofarrrears of family pension under the U  employees Family Pension 
Scheme 1971" amounting.*to Rs.23,195.80 in total on differe'

. 
 t dates during the said 

period. 

It is, therefore, alleged that by the aforpsaid acts, the said Md. 
Mahsin All failed to exercise the verification and check's before passing the 
bills/vouchers of arrears of pension as required under Rule-115(l) and 118 of'Posts 
& telegraphs Financial Hand Book Vol-ll(.first Edition-Reprint). and thereby he failed 
to maintain -absolute integrity and devotion to duty and conovened the -provisions 
laid down in Rule'3(1)(itand 3(l)(ii) of CCS(Conduct) Rules,l ,,964". 

The said Md. Mahsin Ali refuted the qharges brought against 
him vide his written. statement of defence dated 7.5. 2002 whiph necessiated detailed 
oral inquiry. I was appointed as Inquiring Authodty in thi5 proceedings vide the 
CPMG,Assam Circle, Guwahab Memo No.Vig/14/CBI/96- ~7 dated 10.10.02 to 

inquire into. the charges framed. against said Md. Ali. Shri Sughir Ghose, AD(Mails & 
Welfare)', O/o th4 CPMG, Assam CircleGuwahad was -appooted as the Presenting 
Officer vide a separate memo No. Vig/14/CBI/` ,9,6-97 dated 1,0.10.02 to present the -
case on behalf of the Disciplinary Authority. The charged Officer nominated Shri 
D.N.Sharmah, DOM(PLI), O/o the CPMG, Assam Circle, Guwaha.ti as his Defence 
Assistant. 

The Preliminary hearing of the case was held byme on 
26.11.2002 and, both,the Presenting Officer and charged offlcer participated in the 
hearing. The , charged Officer unequivocally denied the charges leveled against him. 
All the original listed documents as annexed in Annexure — III of the- Memo of 
charges (except the documents at SI. 13 and 16) were in5l

. 
 pected by the charged 

Officer on 18.2.03 and xerox copies of such documents were ~'made over to him. The 



2 
(0 

charged Officer expressed no interest to in8 -p6c-t* th6ddC- Uffi6ht~ rn6ht[dn6d above in 
origin and xerox copies of said documents were however isupplied to him. The 
chm,Uod off1cor roquimitionod 4(four).nddillonal. do(.. , ijnitjnl-,i Iq oxiiinino thoill ror Illn 
defence purpose and after having considered the relevancy 6,f such documents with 
the charges, the additional documents were got 

I 
 examined by the charged officer and 

these were brought to the" inquiry. The regular heairing of the case was made on 
11.9.03 and 12.9.03. Out of 8(eight) ,  prosecution witnesses 5(five) witnesses were 
examined/cross examined during the inquiry and at this st.@ge of the. inquiry the 
charged officer submitted that lie does'not want ,  further inquiry in the case as after 
going through the documents and recollecting the events th a-j had been had d u-dng 
the inquiry he admitted that he had inadvertently put his signature on the vouchers 
through which double payment ~ were made. 

4. 	1 have gone through the records pf inquiry, depositions 
of witnesses, the-written briefs of both the Presenting Officer and the charged officer 
very carefully. The charged Officer during the course of enquiry and after having 
fully recollected the events admitted to have signed the payorders for payment of 

thp a.rre—ar bill,0Q.Uchm.., He also explained the circumtan ~ia.l atmosphere of the 
office prevailing during the period caused by the agitating staff in their demand for 
payment of Special Duty Allowance. In such a prevailing unhealthy situation the 
principal offender i.e. Shri Ghanashyam Bujarbarua, the'bill clerk of Pension 
Section, Guwahati GP~0 availed the opportunity to get the, signature of the Sr. 
Postmaster for defrauding the amount. It is as such ~p admitted fact. that 
Rs.23,195.80 being arrear pension was fraudulently paid during the aforementioned 
period and the pay orders were signed by the charged officer. The matter relating to 
Pension payment is dealt by the Accounts Branch which, functions under the 
exclusive supervision of the Asstt. Postmaster(Accounts). The payment vouchers 
are prepared by tile dealing assistant. of the Accounts Branch prider supervision and 
authority of the APM(A/cs) before producing them to the Dy. 
Postmaster/Sr. Postmaster for signature. The bill Assistafit, Sri Ghanashypa 
Pujarbaruah_ prepared , the bills but the APM(Nq§) fail to . §,qr4tirlize them -before 
putting upjo the Sr. Postmaster for signature,.. As the bills wer,0 put up .  to,.th.e. Sr.,P.M.. 
Md. Mahsin Ali signed the pay orders with obvious mind that the Accounts supervisor 
i . a. APM(A/c3) might have checkod it before sending It tu Iiiin as being dolle 
normally, Therefore, the APM(A/c3) failure is mainly responsible for payment of, tile. 
bills, Allor pnymonl nit;(*) lho pnld michors nro .9tipposod lo  bn chac"knd by 1,110 
APM( A/cs). before admitting and scheduling the payme'rit. Here also the 
APM(A/cs) failed to perform his duties sincerely though he was delegated to do so. 
An .Officer has to rely oil the Supervisory subordinate to hirn before authorizaflon of 
any payment. otherwise it may not be possible for him to perform daily works 



particularly In a huge,operative oince like Giuwanntl GPO Inspite the fACt8 of such a, 
tense working situallon . prevalling during Oie period for a long pending staff demand 
!or Special Dut allowanc he prosecution charged the officer for not . following the . Y_ .. .. " __P"J 
pr 

r 
 ocedure of checking vouchers of Pension payment as requ'(r'ed under Rulles-1 15(l) 

& 118 of P&T FHB Vol 11 ( First Edition-Reprint). The Ppsf.s of APM(A/cs) are 
created exclusively for k6ounts branch to assist the Postmaoter/Sr. Postmaster. As 
such in all accounts -  matters including checking of vouclJers, the duties under 
aforesaid rules are therefore, to be performed by the APM(A/cs),as per delegation. 
But the APM(A/cs) has not been brought to picture in this ca,~e and Md. Mahsin All, 
Sr. PM. Is held entirely responsible which does not appear t6-  be fair and just. I  find 
that the a Olersye ~q, .prosecution'did not ?ccount the circumstances 'in which the p y gr 
sign 

I 
 ed  - by the 

. 
charged Qfficer where the pirimary duty to obsq 

. 
rve the . provision of the. 

r6le, s'- a'lleged -  to have violated by the charged. officer lie§ with the., full fledged, . 
supervisor i.'e.. APM(A/cs) po 

' 
sted in this office but simply held the gullible head of the .  

Ace guilty without discussing the basis and reason of holding him responsible.. The 
charged officer is also charged that by violating the provisions of the above 
mentioned 

' 
rules he displayed lack of integr4 and non devotion to duty. The 

prosecution could not produce any other mater ~ial evidence to sustain that said Md. 
Mahsin Ali ever displayed lack of integrity and non —devotion to duty. Therefore, his 
integrity and devotion can not be held to be doubtful in view of this failure of 
prosecutioh to prove it otherwise. The primary duty o -f__c.h,d.,cking_vQpchers lies with 

r hi 	The pnincipal.,offender, the subordinate supervisor i.e. APM(Als) working unde mi 
with a pre-planned ill motive and taking . the advantage of the .ne  Ill gence in duty by g_ 	...... 

Supervisor(APM A/cs), managed to obtai n* the signature of the 

c 
. 
harged officer while he was functioning 'bs Sr. Postmaster, as a token of pay order' 

i.'n - a'busy moment and unhealthy ~situation caused due to staff agitation. In view of 
this 

. 
fa ct I find it difficult to directly hold the said Md. Maosin Ali, the gullible Sr. 

Postmaster entirely responsible in this case. 

C. Roy) 
Inquiring Authority 

Director of Postal Services(HQ) 
Aparn Circle, Guwahati. 

mb~ 
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col 

CEN'FRikL  VIGILANC (,IOMMISSION' 

No. RC-1-17(A)/94-S HG agains't. Shri P. Nath, AI
PMG, Retd. and" 

SUB-- Case 
others. 

Ret-.- D/o Posts' 
I 
 File. No-26-6/94 Vig. dated 19/10/20('A  

4 

N 

1 lon.has periised the inqui 	report, along with its relevant',, iry The Commiss' 	 reon. It does .not of.the administrative authoritiOs the ecords and the comments ~Sk( 	 "- It concl urs with'the I 	- 	f the inquiring authority"' 
Q. agree with the findings ~ o 	

?' ion of ~ Major Penalty recommendation of D/o Posts and would advise for impo4it 
on Shri Mohd. Mohsin Ali, Supt.d. and cut in pension oi) Shri A. B. Seal, ,:AD 

(Retd.). Further. Department may forward the case for Se6'ond stage advice after 
collipletion of enquiry against Shri P. Nath, APMG (Retd.).. 

All the records of the case as received in the, C
qmm ission are returned 

herewith. Its receipt may please be acknowledged. Action taken in pursuance of 

Commission's advice may .  also please be intimated withiii a 1.110nth of the receipt 

of this communication. 

-1~y 

P.K. Gol~~DDG( 
111TPIA1 T)PT11i - I to 001. 
C.V.0 LD.NoteNo. 99fT&T/On datcd ,,mt< -OSNOV~,~* 
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1) ISAGREE MENT -NOTE 

	

-d, 	is  Seel, that idence on 1'ec0 l r t ile assessill ellt ofev Isis  
(jil tile S or ally denied all the charges levelled. again t hi ,  

ti.1c  Chni-ged Officer cate(,:)) le 	a -ged Officer has. 1.02). Ow 12,.'9.'03 the C11 ,  1 
(I)ailv Order Shect dated ~ 6-1. 	

i . - 	( ~ 11 I 	e . 
tt d his signature on th e  ~vouchers by say ng that 1" 011  9 )i 9 

hoWeYcr, adim e -.1 	 V 

	

1-ecollected tile even ts tliat:-Iie had 	pUt 
[11.1-6ugh'tIle records, has. , 	 a 

oil  tile volielici-s.  by which. double payments xyerc in dc.
,  

Ili s sionattire 	 s- agitating at ic  staff wa harged Officer has explained that ti Besides,. tile C 	 nashyani 
.t'or :payment of Special Duty Allowance and Shri Glia that ti.*uei 	 pre a 

13 . tizarbartiall  I , the principal oftender, taking advantage of the 	v,  iling 

1 p ature -for defrauding the amount. ituation managed toget tile s*_ 

c . ii that -the LO. has'consid!ered the -.version of the Charged 
It is se., 	

of 	
I 
Without consulting relevant 

'tat' 	staff as' true Ofticer about -  agi. lo.11 
Ile  prosecution nor the defence side has d*(.)Culllcllts. it is because neither t e 
	lis 

. 
h the fact of agitation -of staff ' 

Produced Any such document as can stab 	-1lowance, was (Gr  up  Q,,  & 'D'), denlandi 	v lent of Special Duty A 
0 	ng pa,, n 	

01 April, 199 L 'rhe 
contintiln ' dV17ing the period from 4' j' October, 1990 to .19 

g, 	'C' & 'D' employees* was said to have pro~.is* nal payment of SDA to Gr to 	
d 4 h  October, 1990. However, the fiaLidUlent 

stopped vide PMG's D.O. date 	 mid 
. 
ApriL -targe-sheet were made d6ring 

pa ments - as alleged hi the cl 
or such -a long period of six 

* 
and a 

f991. Had ..this agitation been continued f 
asked for the relevant half 111011th s. tile Charged - Officer w ould have el 

doctinichts, r produced wi 	support of his averment, -dkiring tile 0 	1[n%usses, In 
course ofinquiry. But.- Without availit'g.the opportunity for establisil-ing the 
4, 
act I of ~ gttatlon. tile  Charged -  Officer at- the threshold of oral mqitiry 

the vouchers and pleaded not to go ahead with the C.1din'tted his signature oil . 
iry. T I 

I 
 its Shows that the Charged Officer Could 

not Find himself in a 

p  Iti6n 	iate his ' averment by ' producing evidences os 	to substant 
circumstantial / material; 

lie Charcled Officer who has accepted, diirin - h g t e 2"' d,,l -\ of the 
ers  (S-1, S-111, S-V'),. by Nvhlch arreats Of 

realilar hearing, that the pay Ord 	.1, 	
, , * V 

f 	ear his signature. Oil sc"Utill— it Is see" 
pension were raudulently paid, b 	C 

-e not routed through 
ti l at ticse three documents, viz. S-1, - S-111, S-VI 

N\iel 	
elow the  i tj 111al/signatUre Of APM . (,A/Cs) b Aj-"IMJA/Cs) ~ a-,  they do not.bear 	 -ged This clearly shows "that the C i i 

.the %ta 
, 
ri 

 , 
il of the S 	Postmaste 	

-dei 
I  
-s 	widi tile 

0 ffil c C  1. 
~ at tile til1le of sigiling these pay oi 

	was t'tiliy .
s ti f. d 

records 
. submitted to 111ni directly, otherwise he must have returned theni to 

of fact,'011ce t i le  A TIM (A/Cs) for checking and authentication. As a mattei 

the Sr. Postmaster, the Disbursing Officer .  passes the vouchers for payment 
also adin tting 

	

iaking' payment as 	and 
there. 11lay not be any harin in n 	 f 

~ sclledi.il Ing tile pa"Alwilt. illade agpinst tIlclll-*. Therefor 
. e. the ob 

. 
servaboo 0 

ji 



i ty- responsible, fo r th e 1.0.- -that the failure on. the part ofA P M (Aj'Cs) is main 
I in the. present 'Case and deserves'no 

-~Y 	-paymont of the bills, 	c is not logi a 
coMideration. it uptothe officer who has to decide' at his own level, the 
Perimeter - and sphere in -  which he would rely oil his subordillate In offi 
work-.. ~if at all lie wants to, do. so. Because, any irregularity, financial or 
otherwise,., caused due to.his appe.ild ing signature would be considered as a 
Mistake, intentional or unintentional, of the signing authority. Hence, the 

I 	-factor as d*scussed in 1.0, ~s report could in no way save the reliab i lity 
ith6rity or dilute the ,  gravity of the chai g 

Rule 1. 1, 5(1) of P&T FHB Vol. 11 relates to 'Checks to be applied. by 
the Disbursing 	 cliers in question were I 	I _z Officer'. In the present case, the vou 
pti lt tip directly to the Charged Officer. So. lie himself had to apply the 

-or clicc ing 131. t recluired checks or return the vouchers to the APM (A/Cs) f Id I 
he'liad Jalled to do either of these and ptit his signature oil the voucher. 
F~encel  violcation of Rule 115 (1) is apparent in thecase. Rule 1. 18 Of the 
aforesdid FfIl3 speaks about 'Record of Payment% According to' this rule, 
every ptayin Pens' nent must be entered on the reverse of both halves oftlic ]oil 
Paylimit Order and attested by the DISbursing Officer.. In the Instant case 
the C.O. was the Disbursincy Officer and as lie has been charged with failure 
to' exercise verification and checks required -under Rule 1 - 15(1) and 1. 18 of 
P&T FHB, there is no ambiguity in holding 'this component of charge as 
r  ' p 	d. . Hence, the argUnient put forth, 'In this regard. by the Charged ove 

Officer in his brief does.not hold good. The observation of the LO. that the 
duties under these rules ate to be performed by.  the APM ( Ats) as 1wr 
delegation... thus, turns out to be unfounded in the E-ace of tile records and 
circumstances of the case. The finditigs of the 1.0. oil this count are, 
therefore,'disagreed Nv'ltli. 

As per extant instructions oil the subject 'past good or bad conduct' of 
an accused of an accused cannot influence the'decision to be taken oil the 
present misconduct. Hence, the I.O.'s remarks that the prosecution could 
not produce any other evidence to prove that the Charged Officer ever 
displaye d di.sintegrity or 

. 
non-devotion to du ~ty etc., do not hold good and 

hence warrant no consideration. As a matter of fact, the prosecution has 
cited as niany as three cases of fi-audulent papnents in which involvement 
of 4LI 

. 
w Cliarged Officer has been. establIshed as It was 1- 1 ,,e Charged Officer 

Who liad signed [lie false bills/voucliers. Nothing 11101 .e is required. 

The Vol' 	 qLUSOC checks b0101-C pliSSIU SU IlIC Ifloatioll and i1pplicaholl o.fre 
b1lJS/V6LlCheJ`3,- especia Ily ivhen the bUls/vouchel -S Were not routed 
0-11-01](7,11 Ille conceTned officej-(s) of Account Branch, Nvere of litillost 
importance in the case. Had these cliecl-I.- s been ex-ercised by tile Cllarg6d 
Ohicer app.ropriately, the fi -audulent ~pnymenis Nvotild have' beell stopped. 



braed bills -without file Charged Officer, instead.,went on.signin. g the f 

-roflowing.the 
. 
procedure laid dowi.f. Apparently, in the face of these fiacts -:oll 

h6dking of,vouchers & tilell* pay.plents 1 ,m)-rd, the pleas 	the duty of c I. 
a 	ipal oiTelider WiLli al'i"ill g the dut~,  of AcCOLIJILS J3. 1 ' lich, (il) th.c orii,ici 

I 	Iilg mallage niotive and. due -to wgligence of dutN b~~ A13M (A/Cs) ~ havi 	d . to 

obtain tile signature as a, token of payorder in a busy ' moment, (11 

e*d due to a itation. of staff etc. would a mount to la.me excuses situation caus 	9 
Very fact. of' and alibi in a bid to conceal dolibevate. wrongdoing. The 

I 	S Charae.d Officer's categoric denial, of signature III [lie first ight and 
gain 	I 	'llecting the subsecjucntly~ while everyth.,ing was goin .

g a I.-st him,.-h i s reco 

events as to how 'tile pay orders were. Inadvertently. signed,  glVe a cicai 

i6dicatloin t 
. 
hat the Char~ed Officer signed'the forged youchers 

I II  ilorlual. circumstances,* ifa person. is overburdened.with heavy.workload 
aj 

. 
id busy looking after a tense situation arisen due to av itation of staff. lie or 

order to,avoid any complication that .511P is supposed to be 
' 

extra 
' 

cautious I 
f I 	-rect and inappropriate checks, alid 	in,  may a-rise as a result o ncoi 

i's still in 
. 
imandgeable, there would be, no option but to either. return the case 

[br petting it chec'ked by the concemed subordinate(s) or ensure that onkl - 

those cases..are -disposed of by him/lIer as are complet.0 III all-respect. But 

jhe . C60. did neither. The circurnstances and averments that 
i 
 -the C.-O. has 

with without e,%ridence would not stand the -test if see" III  tile collie up 
context as. to'how' a prudent'and rational person would . ,act in his ..best 

in a similar case. Needless to say, the chai 
' 

~gc oltack. of absolute judgment.  
0 	1 	-ound and at tile saille tinle tills Integrity stands pr ved in the aforesaid backRi 

renders (lie conclusi6ns arrived at, by tile 1-0. as fallacious. 

7 	- 

"I'lle fom"ohicy discussion makes it apparent that therc'are -reasoils, to 

disagree Nvith the findings of1he Lo .  f, llcrel' tile cha rges framed against 

Md. Mahsin All.' Superintendent. vide Circle Office Menio NoNig/l 
e. 

4/031/96-97 dated 29.4.2002, are, taken as fu`y 	*d in its.entirety oil tile provv 1 

basis of the facts and evidences related to the case. 



4. 	- 

:
p1ge-11 . 

Written rem-esentatiort of'NID Mahsin Ali -formerly.Sr. Postmaster Guivahati GPO 
mid.P mently's"(6dt. P.- S.D. Guwahafi. 

Ip the matter of.- 
J)isagreeme.ht .Note, oVDG (posts) on I,he findings of the LOA report in Ow Rule 14 
inquiry mider CCS ~(CCA.) Rules 1965 'forwarded -under.Dte'sNew Delhi Illenlo 110 

. 

2 6-6/94-vlu (ii) dated 2.8-12-2004 
2  

Submitted-t 0,: - 
Tlle ~ Director Ceneral, Department ol'Posts, India, N~ Delhi w 

(Throttuh pl-opefellanild) 

Sir, 

10 contle.ction Mill 'abovc I be to'submitin' wr 9 	Y _i1ten representalion as,undei.*: 
I'lle charoe brought against said IVID, Mahsin Mi, in brief is as under: - ID 	0 

- '~ `Fhal the ~aid,NID 'Malisin Afi;%Nhjlc functioning as,Sr- Postmastcr, Guvy'ahati GI . 110 
durilm) tile Period: Feb 199fto the end Aw-fl 1991 wrongf1illy passed for payment of 3 

*A -rk-,  ,C  tIll. .."p-ed  bUs"Vouchers of arear family pension under the 
employees Camily'pension schemes. 1.971. amounting -to 

. 
Rs 23,195.80 in't'lat oil di ff- erent 

0 (Lates durin 'tile said period. TherebN it is allegqd dial,b) ,  Ille afore said -act,MD Mahs4) 
Ali failed to * xercise tile verification and checks before passing the .  bill s/vouchers of e 
ear pensi lon as requil-ed under rule I 1.'; (1) & 11.8of FI.J-L,B.,YOL,AI and thereby failed 

io mAniain.od absolute. integrity-  and dcvotion ' t.o duty In contravention of Mile 3(l)(1) and -
3(l)(ii) of CQS (Conduct) R 1 1964, 

in tile isap -eement Note of DG (Posts), it his been stated is: - 
Q11,11 -god offic.cl... ill 

	
WeIll ()it signing the forged bills without fbilowing tile 

Procv,dure I'Ad down." 
From (lie above it is seen dial: bodi prosecution and Disciplinary authoritY 

clearlyadmitted the billsA..'ouchers to be fralse.and forged without any dispute. 
. 

But ,  tile hAv of file land imerali .a.-defincs wifli. ,tide, -41TVLAilig  fals e  
aS bOtONV-. - 

A persoll is said.  to makc hisc doc,unieflOf lie dishonestly or fiaudulently causes any. 
I ~vrsoji to siolft, scal, execute or afteridoc,timent, knowing dial-, such person by. reason of 
deception praclised upon him, lie does ilot Imow the contents ofthe documents or -tile 
nature to Commit fi-aud. ."(Section464 of IPC).Vj~cv.c ;!~ . 4 1 	1 gg 9) 

slnlilarjy~ ., A-OWdocument made wholly or in part by' -forging is designated A 
F"ORGEM Docinnent." (~ection -470 of ]PC') 

From above defini'lion. of I.P.C.It is seen that tile false and forged vouchers are tho, ~e 
where III.e sigplitil. re of passing officers is obtained applying " Decep(ion Pract -isod.- I,) 
(11C 111slaill Case 011c- Sill-i 1.111/ar Baruali P.A. Accounts Branch (Itmahati 
GND, as Slated in 11)(3 Alfll%~,Xtjru -- 11 of,  lilt; Charge Sheet~ had Fraudalenily withdrawn and 
mis diTedrs Olidur - Employees Fami[v Pension Sclizine 1971." bv 
pr ~qmj-41g faise, Vouch"ers and getting sigti;lwre of passing officer. So said Shii Buza'r 
JJ wh mide false vouchers callsing dislionestl 

' 
y/fra 

' 
udulently file. Passing officer. to sign 

tho-w MIse vouchers applying deception practised 'Vi 11 in [on[ to commill  the fratid, ID 	N I 

C.C1 

t%-ae cOP Y  

cat's 



-.41 — 
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oil those false aiid forged voucheis were obtained by.  applying deception practised,. upon 

v'e 	I 	rge -io scope for. rification of t lose false and fo d vouchers as laid z-ks such there, remains i 
down I 

. 
n' rul 

. 
e. Hence question.of signing ..,tliose vouchers knowingly as observed in the 

di sa greertient note - i s not c 
. 
01-reCt,  On,the contraq the.vouchers'were 1101 sing ged knowingly 

but signature obtain ed on those.  by. deception. prac4ised as. stated above., 

-ds denial Of charge in. tile fi s( sight vide daily order sheet dated 16-11- As reoin 
20()2 1  beg to state that on 16-11-02 preliminary hearing* was held by the 1. 0. 

and the 
fistcd false atid foiged 4ocument ".(Annexure-Ifl) were not produced.before me. 01,11villa 	I 	 ~ S. 

\vii1lotil ex.1111ijillig tile original false mid forged documents flow can I admit the charge. 

fi -) stj 
. 
ch situation denial is 01) 

. 
vious. MMOVer since: sigpatures. were obtained oil. those 

Doception Practised", ii 
. 
o opj~ortunity was left for false* and forged vouchers by applying 

nie to take special care for checking. and signing the vouchers or rcturn tllosc'vouchcrs for 

gaing cl 
, 
iecked by the 

, 
concerned sub ordinate authority as observed by disciplinary 

'111111 ,661y: (j),(j,j1osts) in die "Disagreerrient - note."As such these disagreement points.arc 

a Iso not agreeable., 

of -tile disciplinary authorit s! i Another point: of Disagreement 	. is ------- 

iks a 	 isbursing officer. passes the _11-1 ~1tter of fact, once the senigrTostniaster, the.d 
is also admi.;fing volichers fior paNi-rient there may not be any han-n in making payment , 

and scheduling tile payment niadt against the -n-t. 711herefore, tile observation of tile 1.0.1hal 

flijure.on tile Pail. of A.P.M .Accoillit.s,is,iiiainly - i -espoiisit)le'for paymelit 0 1hebillJs1lot 

logical in (lie present case and deserves po consideration.." 

This point apnears to be aoainst the existing system, of checking and 
-s of ti le Post office prescribed at various veri l leilljoij  of genuinctiess of (lay. to days work 

leA,.cl s  ( stages) right -. from initial s 
I 
 lage to d1eir final disposal stage' including the 

presel-vation period of records -fixed -11br yarious items Due. to these- systernatic checking 

iverific ~lion, ill rcali it is seen that alitiost -ill irregularities/ wdsappfopriation ifraud e1c. 

c.oilunitled at earlier st 
. 
age are detected at subsequent stages of checking and no L7 

ilTegularity c3n escape detection sooner of later what ever may be. 
'j"lie (lepartment has niade it compulsory for (lie A.P.M—to early out cent, 

percent. check- of the daily work-  of Ws subordiiiate staff at (lie closing hOu" Of file (lay' ,-,  

business and (h ere  is  no 
. 
relaxation. in this regard. At the closing hour all records of tile 

da ~, ,, s  tral)s  I I of transaction ,/ scliedule af payment prepared by . actions includingvarious list 
the s t aff are placed before [lie A.P.M. who* h, his  (,url, requires to check cacti and every 

Ir-alisactioll Clitercd ill tile li st  ! sc j )e(lu l e of payinent with rell6rence to tile related recelpts 
dwi- Q  in theiii. Before adinitfing those lie must ,vollellers to detect Wall- , N'. iriv,21-iflal - it.jes ~ 1 1.c  

be satisficd 111, 111selfabout dicir correctrics ~ ar)d aulbC116.6ty. Fhus aller being satisfied lie 

MIM11',  00d Sl_~421 8 11)Wle- 

",'I 
	 ccomit records, of tile post office. The 11UN after those are included in the main a 

A.1 1 -1VI-acuOillits dUI1t1:(D1 the C-11CCk CalTied out b.y hini at his level, in"Isl de -tect 3TlY 
i l -re oularilie.,q c(miiii-litted during earlier stage. 1-jence  tile departnient has prescribed cent 

level. 
13tv in the itislant case the A- 1PA4. Accounts, GM 	i GPO 

perj-,oj-jjj  lij.,, pi-cscribed chlby pl-opcnv and carried 01,11 the required clieck/ verification. I-lad 
liza;jUvIV-0 Ills 0(fly sUI.Q wzzly )I ,-, utiuld lid-vo dmuzd tho 11-1;Cgulal-'It -Y llistatilly. 
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As pef -Annexurc 11 of tile 
. 
charoc Sheet the.xiii9deed was gping oil froj,n 1991 to 1993 and 

tile fol,411 'atilount involved is --Rs 3-84,407A5,',,So total .110. of Vouchers during the said 
!-Ill & S-V amounting to Rs perio'd :  wo.uld'bc in cli more -,..besides 	SA." S. 

23,1.95:80 as mentioned in -  tile disagreement'note.'T ie,youch-ers stated to have not been 

routed 4hrolu-gy , 11 tile A.P.M.'(A/Cs),Guwah ati 
! 
GPO But the''A.P.W.A/Cs) could detect not 

.a single vouolierdurin tbC .IODg, period from..,1991'to 1993. It,is a *strange which leads to 

	

11 	1 	e cell 
suspicion 6f Iiis , (APM) Involvement. in tile inquitit case. Because t e voucl. ers hav b 

* ` 	 -elate to all-ear pension s  11  routed thy,ou him (MM) and,youchers i 	and that too stated a ' t 	911  0 
s 

. 
tood paid 'earlier as mentioned ip the charg q- sheet. . Generally arrears ai-nOUDt would be 

	

~thly pension. . ol 	I 	'for MUcli higher than Me of'individual. regWar ~lmo 	S 	wag not diff cult 

him (A 
I 
 PNI) to 

. 
detect. the irregulatil).' Irl'absence of his reconaile-ndation. oil the vouchcrs 

W1 
. 
lic  

, I . 
i W~re stated as not routed through hirn and in view of the comparatively higher 

amoul  1 1",bf tile vouch 
. 
ers,. ,the.matter should have given rise, suspicion in his mind about 

tileii- gpnuillenm and drawri. his special attention. But in. reality, it was not so. As such 
there is'siro'llg. reason 'to, suspeca.t. il is invol-s-rement ill the instant fi-auduleni case as,he 

admi.ttedsolledu ling I lie pAyment against 1liose fa Ise and forged vouchers.. 

Tile rate of.GE1,X,_R_AL.,.F1NANC1AL RLTES 1963, states that ever. ,  

subordin,ite authority whose duty  is to preparie.an.d. rcndcr accounts or rcturn in respect 
of 

G . . 
sible for theii -  completeness and strict .publiQ Tunds of stock sliall be personally. re'spon 

accuracy. 	
le Here irt thc,, instant. case. the A..P.M.(,A/Cs) Guwahati GPO'also .  fai d , to 

observe the said Pihancial-rule. 
-From, 	-oregoing discussion it is apparent that both-APM (A/Cs) and tile f 

RA 
. 
Sri Buzar Barmili are equAlly responsible.for the fraudulent misappropriation of 

anv~r pension 
. 
amount as stated in tile 	9 Chage Sheet by. preparin ' false and forged bills. 

if 	-the /Vouellers pblaining signal. -tires of passijlg officers by deception practisc.d dur i ig 

period fi -om 199 1, to 1993. As such the observation of the -  L 0. that the failure on the- part 

of A.P.M. (A/cs) Guwaliali G.P.O.is mainly. responsible for payment of tile, bills is logical 
and correct in (lie present case and deserves'due consideration. 
The 1 ,11-ge  j.11:,colillection widi, fraud committed by some other individual has no due cl 
Nveight.ill throwing, on the soldier of other on ille plea that tie had failed to follow file. 

i - ' 	.1113. Therefore,.th 	 -ve Wle durela d'do 	e -alleged failure on my part to ObSel proce 	wn inT 	I -? 	.. . .. 
115 	-1B vol 	1,because -of the facts narrated'in' 

..(I) And 1118 of P&T 171 . 	-H. is, llot ,,at all cOrre1 c 
the FoYegoing paras.. 

Under. tile circunls(ances,', I most humbly pray tile disciplinary authority to 

CXOIICI' 
I 
 d(Q Me f 0 	 enalty. Lastly my life entirely lies .I. ill tile charge as well as. the proposed p 

at the merev of the 

Yours faithfully 

(NI. Ali) ib. I ~, 
Superintendent, 

PosUd Stores Depot, 
Guwaliati -871021.. 
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AdminjstrE%tiv ~ Hon'ble xr.K.V-1--. 	an, 

V.-; 	 1-jember. 

learned counsel Heard 
EtOY I I ~,N,W 	 the 	ca n- a nd 14 r. A. Deb 	.1d. 

-l ie Se C,G.Sc *  for t- 	Respondents. 

	

... ... . 	 for the a-pli- e learned ccunsel Th 
-or? 	-ipplicant would be 

s 
tAies that cant 

satisfied if dirzction~;are given 
in a the do n.vO enquiry wiLh 

lot 	
complete 	

uch directions ram e A) 	 given time f 
would n.-,t are given the 

:n press this ap~;li:.t_lon on merits, 

our v.Lew.th-,' a-r, 	ttj~on can be dis-0- 
'Ut 	 that 

I sed o-9: with direc-tion/the de novo 
ompleted be c iry 	a I 	pects 

by.'the .Respondents within a period of 

	

-.!- I  . . . . . . . 	 In case the 
x months from to-day* 

Vill 
-J,--ved as a result Of i s  ag ~,_ applicant 

A be a. liberty sl de ncvo enquiry 
in law on to  s,--eR remedy _vailable 

16~ 

is  o f thr;  -.aid cause of action. Ithe bas 
-der dul7certified b,  copy  of this c- 

4. 	 trar, be handed over the Deputy Rec,-L 
fo .7  r the Res- to  l earned Sre".-G-S-Co 

A 0 	 e days frcrn to-day ndents witi PO 
igw . 	 contd/_ 
2%A; 	t 

to ilo 

C.0,01  
I 
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Prcn , l~ awlldil 	Noth, tho: thull APMWI,  ~ 11 -10 now I . ctircd, \\"I., 

against 	olld,~ v p -Occccled ]\),LIIC 14 uI'CC-`) ( -C'C,A :) RuIcs. 196-5 vicic 

d:.1tco-I 22,2.2)HO2, 	C'ollsequClit. upoll 111's 

re-til'unicut oll )roccedlit'los MW . 11 -1st 	tile the I 	
`- 	

I- -,nld -)Ilvl 

1\1ath 	\\Icl*c 	dec-1 -11cd 	1c, 11(tNc contimlOd 

(Pe.n.slon) 	R.01cs-, 'I Ile 	c 1 WEV" 08 	V 	I 	mga , ll-.( 	tile Suld 

Nath arc as 1 ,611ows.- 

I'l -cimmanda N, I while l'unctlonli-IL4 'IS That tile Said S.111 . 1 

SnPostnicaster, CiLM,111J11 6WO C11.11111g tIlC pel'tod Iron] 
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Ar- 	The I c"I 	Wc :, 	dt:h\ 	I,() 	the Chmocd )I . I  . iccl 

\'M126.02.2002. 	Ori kl,., ijmI 	kd' 	clitrgc:~ . 	\-Idc 111's , 	letter duttal 

0,17. 3. 2  U () 2 	~ ,;Nllrl 	V (.' 	Nov. 	111c 	thei - I 	I)II -cclor ol , 	I 	o S 1, 11 c I - vi G (2- ~ 

Wl()), 	officu 	0 , 	1111 .  (jIWT 
I)1w(!j(jI (Im .1111h WI J.) 

cd , 	I I I c, 	(.111 .(.,  1 ,  (.T 	( ;V I i0r;i I, 	A:;:.;,.im Ic, 	ii.m"i I 	iit 	I 
were 	'IppojI -)tL;cI 	as 	I.( ;Irid 	P(), 	rcsywctively, viciq 	()rcluv N0.26-- 

) ,:I -Vig, uilt;h (latt:Ll 6  'A 1 2. 8 2 00 2  
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conlicut,ccl records of ,  tile. case, tile dts(:ip]IIIHI'y 11.111106(Y, I.e. HW 
President of' India. orcicrc, cl to I - CmIt. (1 ,10 c8sc to the 1.0. 1.,61 .  I'Lli - thur 
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III(" 111nitcr., 	Thc Cv(. ~ *, 	Id(-,  11) ~Iklk' 

P 	APIAG (MM' VC1II'Cd)- 
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and relevant 
d0ouriwilt"; of,the efusc. th.c Presidel-it, the compotent di.sCIP1111CMA ,  
RLIthOl'it)', 11,1S ill(leepted Lhe I.O.'s findings as well as the advice ol* 

Lile Contral Vigilancc Com-n-ussion thercoll. Accordingly. , the 
President has Orclered that the charges Cr(amed 'agamst 01C Said S111 . 1 

Pren -mminda Mall, APMGi (now ivt1i ,cd .) vidu lAcri -lo NO ~ 26-6/94- 

Vig. dated ?) 	V.)c droppal and (hal. IiC bC CNOHCFdtCC1 F1 , 0111 

thc smd chirges. 
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IN THE GAUHATI HIGH OURT 
[THE.  HIGH COURT OFASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MIZORAM 

AND ARUNACHAL PRADESH I 

1 9 IS 4 7 
SL. No. 

DISTRICT: - kowM4 .- 

. V 

IN, IF  

NO ............ &.~ ............. OF 9  " -~C 

-
APPELLANT 
PETITIONER 

VERSUS 
'. 0 3vor 	Oro 	 RESPONDENT 

OPPOSITE-PARTY 

Know all men by these presents that the above named .......... 	 ........................... 

do hereby nominate, constitute and appoint Sri/Smti ... A q~rxk~~.'  )'Z'  d"  2' .*  M-  'A. 	... . .... 

.................................................. 	 .................... Advocate and such of the undermentioned Advocates as shall 
.accept this Vakalatnama to be my/our true and , lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and [Me agree 
to ratify and confirm all acts to be done by the said Advocates as minelours for all intents and purposes. In case of non-
payment of the stipulatedfee in full, no Advocate will be bound to appear and act on my/our behalf. - 

In Witness Whereof I/We hereunto set my/o ur hand on this .... 3!* ...... Day of .0 	... .... 	 ....... . 

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) 	. D.C. MAHANTA (Sr Adv.) 
B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (1)(Sr. Adv.) TC. KHATRI (Sr. Adv.) 
J.P, BHATTACHARJEE (Sr. Adv.) B. R. DAS (Sr. Adv) MS*. BINOYA DUTTA 
D.C. SHARMA S.P, DEKA BHABATOSH'BANERJEE 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA RX JAIN 
A. M. MAZUMDAR (Sr. Adv.) S.A. LASKAR G.K. BH~TTACHARYYA (Sr. Adv.) 
P. K. BARUA (Sr. Adv.) SAUKAT ALI (Sr. Adv.) PRANABANANDA PATHAK (Sr. Adv) 
S. N. BHUYAN(Sr. Adv.) B. K. ACHARYYA TC. MAJUMDAR (Sr. Adv.) 
J. KBARUAH(Sr. Adv.) MS. USHA BARUAH DR H. N. DAS (Sr. Adv.) 
ANIL SARMA(Sr. Adv.) N.C. DAS (Sr. Adv.) B.C.MALAKAR 
BX DAS(Sr. Adv.) A.K. BHATTACHARYYA (Sr. Adv.) SAMSULHUDA 
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. Adv.) BHADRESWARTANTI 
DR S.N.CHETIA TS. DEKA (Sr. Adv.) N.N. SARMA 
A.S. BHATTACHARJEE (Sr. Adv.) K. R SARMA (Sr. Adv.) JANARDAN DAS 
A. R.BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv.) CHAITANYA BARUAH (Sr. Adv.) 
D.K. HAZARIKA (Sr. Adv.) H. K SARMA A.C. SARMA 
N.N. SAIKIA(Sr. Adv.) PRABIN BARTHAKUR (Sr. Adv.) 'NZ AHMED 
J.M. CHOUDHURY(Sr. Adv.) M.C. BARTHAKUR N.C. PHUKAN 
P.,K. GOSWAMI (Sr. Adv.) P.C. GAYAN MUNIN (GAUTOM) SARMA 
P.G. BARUAH (Sr. Adv.) CX SHARMA BARUA (Sr. Adv.) FAIZ . NURALI 
C.R. DE (Sr. Adv.) ANUP KR. DAS D.K. KAKATJ 
D. K. BHATTACHARYYA (Sr. Adv.) DR YK PHUKAN (Sr. Adv.) G.N. SAHEWALLA (Sr. Adv.) 
D.K. TALUKDAR (Sr. Adv.) DIBAKAR GOSWAMI G. K. JOSHI (Sr. Adv.) 
R.P. AG * ARWALA (Sr. Adv.) BIJON CH. DAS (Sr. Adv.) A.A. MIR 
D.P. CHALIHA (Sr. Adv.) R.L. YADAV MS. REKHA CHAKRAVORTrY 
MRS. K. DEKA PRAFULLA ROY MRS. JHARANA BORAH 
BISHNU PRASHAD A.C. BURAGOHAIN S. N. SARMA (Sr. Adv.) 
S.S. RAHMAN B.L. SINGHA MD. ABDUL MANNAN 
GOLAP SARMA PX MUSAHARY DILIP KR. DAS (Sr. Adv.) 
S.R. BHATrACHARJEE (Sr. Adv.) M2. AHMED(& Adv.) PRADIP KHATANLAR 
P.C. DEKA (Sr. Adv.) R.P. KAKOTI_ N. CHAKRAVORTY (Sr. Adv.) 
BHARGAVCHOUDHARY S 1. RASUL MRS K. YADAV 
PX DAS GURMOORTHY GOPAL DRB. 1P.TODI(Sr.Adv.) 
A.K. CHAUDHURI BX GHOSE (Sr. Adv.) MRS. K. BHATTACHARYYA 
B. R. DEY (Sr. Adv.) S. K. BARKATAKI A. K. BARPUJARI 
AX PHOOKAN (Sr. Adv.) DR N. K. SINGHA &S. SHARMA (Sr. Adv.) 

S. P. ROY 

K.K. BHATRA 

R.P. SHARMA (Sr. Adv.) 

S.C. B18WAS 

P. C. RAYMEDHI 

UTPAL DAS (I) 

DR S. S. HAkLALKA 

D.R. GOGOI 

KHAIRUL BASAR 

A.S. CHOUDHURY (Sr. Adv.). 

DINDAYAL AGARWALA 

KAMAL AGARWAL 

MD.SAMNURALI 

JOYDEV CH. DAS 

V K. BHATRA 

A.C. BORBORA (Sr. Adv.) 
RK. KALITA 

SAILENMEDHI 

MRS. M.B. DUTI"ACHOUDHURY 
P.C. GOSWAMI 

APURBASARMA(I) 
K.H. (SALIM) CHOUDHURY (Sr. Adv.) 
A.K. PURKAYASTHA 

ASHIS DAS GUPTA 

L.P.SHARmA 

VIJAY HANSARIA 
B. N. SARMA 
J. L. SARKAR 
R.C. SANCHATI 
J.P. BORA 
SISHIRDUTrA 
C.R. BORAH 
RK GOSWAMI (1) 
N.S. DEKA 
M. SAHEWALLA 
H.A. SARKAR 
MRS. RUMA BORDOLOI 
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 K. JAIIN SANJOY MITRA RAJEN CHOUDHURY 

NILOY DUTTA (Sr. Adv) MS. KALYANI DEVI MD. NAZIMUDDIN AHMED DAYA 	J I ~, ~ L CH. BARM4-- 

CHINMOYCHOWDHURY PARAMANANDATALUKDAR MD. HABIBUR RAHMAN MS. R.L. GOGOI 	~ 

KAMAL NAYAK MANABENDRA NATH JAYANTA CHUTIA MD. K.A. MAZUMDAR 
UJc. BHATTACHARYYA SK. N. MOHAMMAD D.K. KOTOKY A.K. ROY 

GIRISH MISHRA T. BIDYUT BIKASH RXPAUL TAYUMSON 

JOGIND ER SINGH (Sr. Adv) S.B. SARMA ASWINITHAKUR R. DAS MOZU~DAR 
ABU SHARIF S.K. SAHA JOGESWARSAIKIA M S.SYEDA I.A. BEGUM 

B.B. NARZARI (Sr. Adv-) YADAB DOLOI A.K. SARKAR A I 
S. NIJAMUDDIN ~ 

MD. ABDUL WAHED , (Sr. Adv-) R.C. DAS PB. MAZUMDAR RANJAN MAZUMDAR 

NASIMUDDINAHMED PK.TIWARI L.M. KSHETRY RAMEN DAS (1) 
N11 N. OZAH MANORANJAN DAS D.C. LAHIRI M.K. SAIKIA 

DR GOBIND LAL PRANAB BORAH A.J..DAS S.K. PAUL 

B.C. PATHAK DR (MS.) S. RAHMAN. BISHNU BURAGOHAIN M I  6KPER-nN 
F.H. LASKAR MRS. S.D. BHATTACHARYYA A.F.G. OSMANI DRA.C.PHUKAN 

MRS. M. HAZARIKA (Sr. Adv.) MANOJITBHUYAN SANJIB SAIKIA M.C. DEKA 

SAURAV KATAKI RAMESH BARPUJARII MS. PORI BARMAN PALLAV KATAKI 

MD. ABDUL HAI MRS. NIRUPAMA SAIKIA MD. A. SABUR CHOUDHURY S~C. KEYAL 
GAUTAM UZIR JENATMOLLAH R. N. KALITA M I  S. S. B. BHUYAN 

H.R.A. CHOUDHURY (Sr. Adv.) PUSPA KT. BORA MS. MANOSHI HAZARIKA SKH. MUKTAR 

MRS. MANJULA DAS M.L. SHARMA MS A. BHAGAWATI APARESH CHAKRAVARI 

BHABENDRA N. SARMA MS. TFUBENI GOSWAMI RANJAN BARUAH MS. J. PHUKAN GOGOI 

BENU DHAR DAS R.K. MALAKAR JNAN CH. NATH GAUTAM BAISHY I  A 

S. L. TULSHYAN BISWAJYOTI TALUKDAR KR. DEEPAK DAS SIDHARTHA BHATTACH) 

N.N. KARMAKAR P.K. BARMAN MONMOHAN TALUKDAR M.P. SHARMA 

MRS. REETA BORBORA ANIL CH. DUTTA UPAMANYU HAZARIKA RANJIT DAS 

HRISHIKESH ROY (Sr. Adv.) SINGHNAD CHOUDHURY AMLAN DUTTA RAMESH GOENKA 
1  

PRADIP DAS DILIPMOZUMDER BILLAL HUSSAIN PHANIDHARGOG~ 01 
MD. M. H. RAJBARBHUIYAN A,M. BUZARBARUAH (1) T J. MAHANTA MS. P.B. HATIKAK OTI 

I  
MRS. J. B. KHAIRBHISH ARUP KR. SHARMA (1) M.D. CHOUDHURY MS. SUNITY SONOWAL 

D. N. CHOUDHURY MD. JASIMUDDIN AHMED MS. S. DEKA BARUAH MS. BABITA GOYAL 

S.S. GOSWAMI DR P.N. HAZARIKA MS. NILIMA DEVI PIMALCHETRI 

K. K. MAHANTA (Sr. Adv-) ZIAUL KAMAR SATYEN SHARMA REM SHARMAH 

JAGDISH SHARMA MRS. M. PHUKAN RAM CH. SAIKIA BISINAJEET GOSWAMI 

P. S. DEKA R. K. SAIKIA UJJAL BHUYAN MRS. EVA KAKOTI 

MONINDRASINGH SUBRATA NATH DIBAKAR SHARMA (1) Tc. CHUTIA 

N.R. PHOOKAN DHANESH DAS MS. A.G. BARUAH VX CHOPRA 

K.P. PATHAK (Sr. Adv) H.N. GOSWAMI MS. MANJULI DEV S.K. SINGH 

ARUPKR. GOSWAMI (Sr. Adv.) H.P. BARMAN AMARENDRACHOUDHURY C.T. JAMIR 

S.S. DEY MS. JYOTI TALUKDAR DR P. K. BHUYAN MALKIT SINGH 

DIGANTA DAS. SACHIN KR. SHARMA MS. G. D. MAZUMDAR H.K. SHARMA 

MRS. B. ACHARYA L.R. DUTTA JYOTIRMOY ROY SUDAMACHAUH ! AN 
DILIPCHOUDHURY J.N.CHAKRAVARTY ASHIS BHATTACHARJEE U.K. BORTHAKUR 

LAKSHESWARTALUKDAR QZI. S. KUTUBUDDIN MS. PRANATI SHARMAH MS. GEETA DEKA 

S.P. MAHANTA S.K. KEJRIWAL KHARGESWAR DAS MS. N. DUTTA SHARMA 

SK. CH. MOHAMMAD MS. PRATIMA DAS H.K. BAISHYA Ms. S. ADWANI 
HASIBUR RAHMAN JAGANNATHBARUAH BISWA NATH SHARMA P.J. Pt 

MS. AJANTA DHAR MD. M. AHMED CHANDAN DAS MS. R. PATHAK BORAH 

B. IBOCHOWBA SARMA MS. B. K. DEVI GOSWAMI S.K. LAHKAR MD. M. H. CHOUDHURY 

A.K. MAHESWARI B.C. SARMA RASAMAY DUTTA RAB HUS SAIN 

P.N.-SINGH MS. J.D. ACHARYYA MS. S. BAYAN ROY G.K. DAS 

NILAMONIGOSWAMI V.M. THOMAS S. N. DEV NATH PALLABH BHOWMICK 

MS. BFIARATI DEVI K.K. PHUKAN D.C. DUTTA S.M. SARKAR 

DR Z.N. SHARMA B. DEVA GOSWAMI MS. SNIGDHA BARUAH S.K. GOSWAM, 

K.K. DEY AMAL CHANDRA DAS MRS. P.M. DUTTA HARMOHAN TALUKDAR 

G.K. DUTTA MS. BAHARUN SAIKIA H.S. THANGKHIEW R.M. CHOUDHURY 

B. MRI,NAL CHOUDH URY MRINAL KR. CHOUDHURY (Sr Adv.) R J. SAIKIA MASLIM 113HANI 

KUMUD BARUAH MS.AHMEDABEGUM RAJ KR. AGARWALA J.C. BEZ 

APURBA KR. SHARMA D.C. KATH HAZARIKA KAMALESH K. GUPTA BIJAN CHAKRABIORTY 

NAZRUL ISLAM MD. MOTIUR RAHMAN B. C. CHOUDHURY A,.B. ROY (Sr. Adv) 

RAJIB BORUAH MS. DIPTI DAS' JAIRAM GIRI A M BUZARBARUAH (11) 

SRIKANTA HAZARIKA GOPINATH DAS SANTANU BHARALI TPAL RAJ SAI~IA 

k.N. CHOUDHURY (Sr. AdV) M.K. JAIN RK. ROY L. NESSA CHOUDHURY 

MRS. ABHA BHATTACHARYYA MS. BASANA RAJKHOWA MS. GOURi SINHA DHIRAJ KR. SAII IA 

A.K. THAKUR S.C. DUTTA ROY P.C. DEY J.K. MISRA 

A.C. MAHANTA S.L. JAIN K.K. NANDI BIPULSARMAH 
MS.BHUMIKACHOUDHURY B. K. BHATTACHARJEE R.N. PURKAYASTHA Ms. S. DAS BARUAH 
DRA.K.G.THAKURIA MS. ANUPAMA DEVI S.K. SINGH G.K. THAKURIA 

D.K. MISRA (Sr. Adv) MS. M. BUZARBARLIAH D.K. GOSWAMI IK. NATH 
DR A.K. SARAF (Sr. Adv) MS. MRIDULA DEVI R.K. JOSH[ RAFIQULISLW 

DRR.C ~ BARPATRAGOHAIN BHASKAR J. DUrrA D.C. CHETIA 
I 
k.R. SURANA 

MD. ALI SEIKH MANIKCHANDA MD. ABDUL HANNAN MS. L. CHENTALAPATI 

B -ALUKDAR X T K.K. MWR MD. IQBAL HUSSAIN M, S. D. DAS ROY 
~ NISHITENDU CHOUDHURY B.B. GOGOI DEBJIT KR. DAS. ANURALDUTrA 
G.P, BHOWMIK ABDURROSHID MS. A.D. THAKURIA RK. ROYCHOUCHURY 
MD. ABDUL HAKIM (1) M.R.PATHAK MS. ANUBHA DAS! 

I 
K.C. MAHANTA 

UoENDRA NATH DAS RK. SHARMA MS. NEELI BORDOLOI B. C. TALUKDAR 
P. K. GOSWAMI (11) P. K. BARMAN D.K. KOTHARI R.K. DAS (Sr. Adv.) 
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PRAE31P -CH UD UR 
K A GOGOI 
RAJE WAR SARMA 
TG.BARUAH 
D.G. BARUAH 
MD. ABDUL HAKIM (11) 
A.C. KALITA 
B.C. SAIKIA 
TAFAZZUL HUSSAIN 
TAUHIDUL ISLAM 
R.D. LAL 
B.C. CHAKRABARTY 
MS. SUNITA KERJIWAL 
SUKUMARCHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNINGPERTIN 
BASARUDDINAHMED 
MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
H.K. CHOUDHURY 
BIPLAV CHAKRAVORTY 
P.N. CHOUDHURY 
ARUNESH DEB ROY 
MS. N. BHATTACHARYYA 
PRABIN MAHANTA 
H.K. MAHANTA 
A.C. BARUAH 
M.M. RAY 
PX DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T NATH 
NIRMALENDU SINHA 
MISS. Z TSIBU KHRO 
MS. ANITA DEVI 
MRS ANU BARUA 
MS. FATIMA AHMED 
NILUTPAL BARUA 
MS. B. DUTTA DAS 
UTPAL CH. DAS 
ARUP KR. SARMA (11) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 
A.K. JAIN 
MS. JYOTIMALA KONWAR 
MS. CHANDANA DEKA 
D.R. BORA 
H.R. KHAN 
SYED 1. RAHMAN 
PARAMANANDA BORAH 
JAYANTA TALUKDAR 
MS. BONTI SARIVA 
KULENDRA BHArrA 
MS. A. DEKA LAHKAR 
RK. BARUAH (11) 
CHITTARANJAN GOSWAMI 
NX BARUA 
B.K. BAISHYA 
IFI-EKHARAHMED 
D.C. NATH 
MS. NILUFAR RAFIQUE 
ZAFARIQBAL 
MS. ME GHAMALASHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
OP BHATI 
DR (MRS) P. CHAKRABARTY 
JAINUDDINAHMED 
B.KARPUKAYASTHA 
SIDHARTHA SARMA 
A.K. DEY 

S.K. MEDHI (1) 
MD. SHAMSUL ISLAM 
RATULGOSWAMI 
JOYRAM SAIKIA 
BHUMIDHAR BARUAH 
DEVA KR. SAIKIA 
PRANBORA 
DEBAJYOTI TALUKDAR 
Ms. M.b.G. BARUAH 
BHABANIPHUKAN 
RAHMAN ALI 
DHIRENDRAKR. DAS 

K. BORAH 
ALOKVERMA 
HRISHIKESHSARMA 
A.R. SIKDAR 
NITYANANDA BARUAH 
N.K. NATH 
DR PAUL PETTA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
J. N. SARMA 
HAMIDUR RAHMAN (1) 
KAMALESH SHARMA 
BISWADEVSINHA 
H.K. DAS 
B.D. KONWAR 
TN. SRINIVASAN 
DILIP BARUA 
N.J. DUrrA 
J. K. BAISHYA 
MATHEIM LINGGI 
MS. APARNA DEV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKARGOSWAMI(II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 

R DEY 
MRS. INDRANI SARMA (1) 
MS. BHANU SENAPATI 
DEBASIS SUR 
MS. ANURUPA DEY 
D.C. BORAH 
R. K. PRADHAN 
SANTANU BHATTACHARYYA 
SATYAJEETSHARMA 
DEBA KR. DAS 
PRIYATOSH BHATTACHARJEE 
PARITOSH PURKAYASTHA 
MS. . RINA BHATTACHARYYA 
DEBAJITBHATTACHARJEE 
PRADIPDUTTAROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SCIUMITRA SAIKIA 
SYEDMD. T. CHISTIE 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W, PHIRA 
S.R. RAVA 
MS. P.B. BHA7TACHARJEE 
S:C. BHARALI 
MANOJ AGARWAL 
HAREN DAS 
MS. AJANTA NEOG 
ARNAB BISWAS 
SAHIDA BEGUM 
MONMOHANGOSWAMI 
RC. CHOUDHURY 
M.N. NATH 
MS. LIMA CHAKRAVORTY 
MS. JUTHIKA CHAKRABORTY 

MS. S. SENAPATI 
MANAS SARANIA 
MRS. PRANITACHOUDHURY 
DEVASHIS THAKUR 
MS. Z. ARA BEGUM 
K.C. SARNIA 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGHAMITRA DOWERA 
PRASA NTA KHATANIAR 
ANUP JYOTI SARMA 
S.C. CHAKRABORTY 
P.M. DASTIDAR 
HAMIDUR RAHMAN (11) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJIT DAS 
MS. REETUJA DUTTA 
S.K. TEWARI 
TAPAN KR. DAS (1) 
SHAH S. A. RAHMAN 
PARAG K. DUTTA 
P.C. BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 
B.C. KALITA 
DRB.U.AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLOI 
SALAHUDDINAHMED 
MRS. J. SAIKIA BHUYAN 
NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 
JAYNAL ABDIN (1) 
TR MAZUMDAR 
ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. THAKURIA 
J. M. DAS 
MS. G. DAS LAHKAR 
CHANDRABORUAH 
SP SHARMA 
BHUBANESWAR KALITA (11) 
N. K. GOLDSMITH 
SURAJITDUTTA 
A.K. MEHTA 
ANJAN j. SAIKIA 
A.K. BARUAH (11) 
BALDEVSINGH 
YS.MANNAN 
RAJSEKHAR 
PULIN BISWAS 
MONOJ BHAGABATI 
SONESWARDAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
-Ms. S.B. CHOUDHURY 
U.S. AGARWALLA 
PK. SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWARDAS 
MRS. AMI 13. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
COL (RTD.) M. GOSWAIVII 
B.K. SINGH - 
MD. AYUB ALI 
ADHIR S. CHOUDHURY 

. S.R.SAIKIA 
BAHADURRAMCHIARY 
TAPAN DAS (11) 
MRS. PUSPA GOGOI 

MS. APARAJITA SHARMA 
AJOY KR. DAS 
BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHANDRAMA SARMA 
K.D. CHETRI 
S-J. BARTHAKUR 
MS. ANJANA DAS 
KKATHI  HAZARIKA 
PARITOSH BANIK 
ARUNABHCHOUDHURY 
SHASKAR DUTTA 
*YAM SIRAM 
DULAL TALUKDAR 
C.R. BISWAS 
BHASKAR KR. SHARMAH 
A.K. SAIKIA' 
DINESH AGARWAL 
MS. PANCHALI BHATTACHARYA 
MS. MAMONI CHOUDHURY 
MS.TRIPTIDHARADAS 
SURAJITCHAKRABARTY 
MS: U. BHATTACHARYYA 
MS. MOMIKSHYA ARUNA (OZAH) 
RAJESH AGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
MS. N. N. AHMED 
Ms. S. T. SARMA 
H. B. GOSWAMI 
KHIZIRULMONIR 
MRS. K.'K. CHOUDHURY 
MS. MAIVION DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHATrACHARYYA (1) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MANISHGOSWAMI 
MRINMOYKHATANIAR 
DIPANKAR BORA 
SUMAN SHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTTA 
MS. MOUSHUMI DEKA 
MS. CHANDANA NANDI 
SUNILAGARWAL 
HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (1) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S. DUTTA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI THAKURIA 
JAINULABEDIN (11) 
JAWRA MAIO 
JOGEN HANDIQUE 
I.A. TALUKDAR 
BIKRAM CHbUD HURY 
NABAJITBHARALI 
MRS. H. M. PHUKAN 
A.R. MEDHI 
MD. BABULUR RAHMAN 
RK. PODDAR 
MD. ILIASH ALI 
RAMKRISHNA BHATTACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUTOZAH 
BIKAS HAZARIKA 
MS. MONI NATH 
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MS. DIPIKA BORG01- 
MRINALI~NDU CHOU 
DHRUVAJYOTI PATI-
KAUSHIK HAZARIKJ 
DILIP BARUAH (11) 

MD. ABDUL MATLIB 
RAJI'B HAZARIKA 

S. K. DAS 
RAHMATALI 

DEVAJITSAIKIA 
MATIN B. U. AHMED 
B. K. HAZARIKA 

SONJOY SARMA 
MD. A. J. ATIA 
ASHIFAHMED 
MATIUR RAHMAN 
A.K. BASIFOR 
SHOUMEN SENGUFFA 
D.K. JAIN 
MS. MALLIKA DUTTA 
AJUNGLAAIER 
H. B. SARMA 
PRAJNAN C. DEKA 
ARINDAM BARTHAKUR 

J. DAS 
RK. TALUKDAR 
MS. MOHSYNA SYREEN 
MS, K. M. PHUKAN 
MS. J. RAN[ BORA 
MANASHBARUAH 
K.K. BHATTA 

MRS. RANI DUTTA 
ASLAM KHAN 
PRANABCHAKRABORTY 
MS. PURABI KALITA 
JAYANTA DEKA 
NAVAROON NATH 
MS. NIRMALI TALUKDAR 
N.A. LASKAR 
NAJROL HAQUE 
MITHUN TALUKDAR 
KANHAIYALAL GUPTA 
MRS. M. GOHAIN 
MRS.GITAMEDHI 

B.S. BASUMATARY 

P. DAS 
DHRUBA KR. SAIKIA (Sr. Adv.) 
INDRANEELCHOWI)HURY 

MRS. R. S. CHOWDHURY 
SUBRAT BHUYAN (1) 
MRS. JYAISNA SIKDAR 
MRS. M. SARMA BARUAH 

J. P. DAS 
HIRALAL MAURYA 
KAMALAKSHYA DAS 
MS.IPSITAGOHAIN 
MS. DIPASHREE SINHA 
MS. NIRUPAMA BARUAH 
MS. PAPIA CHAKRABORTY 
HAREKRISHNA DEKA 

SAJID RAHMAN 
MS. APARNA AJITSARIA 
G.B. DAS 
DEBAJEETTHAOSEN 
S.K. MEDHI (11) 
BEGUM R. A. SULTANA 
ALOK DEB 

MS. B. CHAKRABARTTY 
MS. INDRANI CHETIA 
MS. ANUPAMA DEVI 
SIDDHARTHABARUAH 
S.R. RAJBONGSHI 
K.K. BHATTACHARYYA 

MS. MANJULIKA BAROOAH 
MS. MANJUSHA JHA 
MD. KHORSHED ALI 
ZAHANGIRHUSSAIN 
S. N. DEV PUZARI 
DIGANTA KR. MISRA 
MD. AFTAB HUSSIAN 
MRS. N. S. AHMED ISLAM 
MS. G~R. MAHILARY 

M.K. MODI 
I.A. HAZARIKA  

(4) 

SHAJAHAN ALI 

DHIMAN TALUKDAR 
U.P. BARUAH 
MS. ARLINIMA SENAPATI 
MS. SUJATA CHANGKAKOTI 
A.L. MANDAL 
UTPAL DAS (111) 
S. K. KHAITAN 
MRS. V. L. SINGH 
ARNAB JAN DEKA 

S. K. SINGH 
NIRAN BARAH 
MRS. A. A. BEGUM 
SONESWAR SAIKIA 
J. P. CHAUHAN 
DEBAJITGOGOI 
GAUTAM SOREN 
AFSARUDDIN CHOUDHURY 

JOGEN BORDOLOI 

SUNIL KR. SINGHA 

MRS. B. BHUYAN 

ARUN NATH 
MS. M. BORDOLOI 
SADHAN KALITA 
CHINMOY BHATrACHARYYA 
ANUPAM CHAUDHURY 
PRABAL KATAKI 
SANJU GANGULY 
R.K. BOTHRA 
MS. NAVANITA MITRA 
RAM NAKSHTRA 

S.N. RAY 
D.K. SARMAH 
MS. ANUPAMA DASS 
MISS. R. DEKA 
L.K. BORAH 
R.K. ADHIKARY 
S.K. SHARMA 
MISS. ANITA DAS 

J. K. SARMA 
MRS. M. CHOWDHURY 

ZIAUL ALAM 
MS. N. HOMCHAUDHURY 

S.K. SINHA 
ROMENBARUAH 
ARUPANANDACHOWDHURY 
NILADRI BHATTACHARYYA 
MS. 1. KRISHNATRAIYA 
MS. PAHARI SAIKIA 

N. K. BARKAKATI . 
ASHIM KR. CHOUDHURY 
MS. S. HAZARIKA 
RUPJrrDE 
R.K. NATH 
D. J. DUTTA 
R.K. SARMA 
DINAMANI SARMAH 
PARTHACHOUDHURY 

B.P. SINHA 
ROFIQUDDINAHMED 

AISWARYYA SARIVIA 
MS. A. BARUA 
MD. NIZAMUDDIN SEM 

DIGANTAGOGOi 
SANJIB ROY 
MS. KALPANA GOGOI (SARMAH) 

ANIRBAN DAS 
MRS. WDRANI CHOWDHURY 

ANAN KR. BHUYAN 
PALASH DAS 
MS. BIPAAKKHI BORTHAKUR 
DIPAK KR. DEY 
PARTHA P. BARUAH 
AJIT KR. DUTrA 
MD. BAHARUL ISLAM 
MD. TARIQUL ISLAM 
ABU SAYED  

BHASKAR BARMAN 
MS. BIJOYA BAIRAGI 

PABITRA S. BHATTACHARYYA 
SURAJIT BHARALl 
MS. BABINA BEGUM 
MS. NANDITA BHARALl 

SUJITKR.GHOSH 
MISS. RUPALIM DAS 
PRANIABSHARMA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 

RADHA M. DAS 
PADMESWARDEKA 
ANUPAM]CHAKRABORTY 
ANGSHUMANBORA 
RAJEEV DAS 
BISWAMBHAR SHARMA 
HARGOBINDA BORUAH 
MS. JITUMONI SHARMA 
PUTULCH.GOSWAMI 
RANJAN GOGOI 
MISS. LOLITA RENGMA 
MISS. BASABI DAS 
MS. RUPANJALI DAS 
MANISH CHOUDHURY 
MISS. MARAMEE GOGOI 

NABIN DEB NATH 
MRS. CHAYA DEVI 
MS. BASHARI SEAL 
MISS DEBALINA CHOUDHURY 
MS. SIVIRITISHREE CHAKRAVARTY 

MISS. MAMANI BASAR 

MISS. SANCHITA ROY 

MISS. ANJALI DAS 

biPAK KR. KALITA 

NURULI.CHOUDHURY 
MD. A. K. HOSSAIN 

MS. KAVERI MEDHI 

KAUSHIKGOSWAMI 

ABDUR R. SHEIKH 

MS. TAPASI DAS 

HEMANTA KR. SARMA (11) 

MISS. DIPSHIKHA DAS 

RAJESH KR. BHATRA 

SAGAR RAVI G. 

PADMADHAR UPADHYAY 

MISS. PEACE LAHKAR 

IKBAL H. SAIKIA 

DIBYAJYOTI BORAH 
MISS. HASINAYESMIN 

MRS. JURI D. BARMAN 

MISS. ASMINA BEGUM 
MRS. RAKHEE B DEB 

MRINMOYDUTTA 

MISS. SANTANA SARMA 

BIMAL SARMAH 

AMBAR BARKATAKI 

MISS. NIZIFA KHANAm 

MS. BARNALI MAHANTA 

MIZAZUR R. BARBHlUIYA 

SANJAY ROY 

IMT] LONGJEM 

MISS. BIPASHA SARKAR 

MISS * RINI SHARMA 
SHAMIMAJAHAN 

NILOUTPALRAJKHOWA 
R.K.DEVCHOUDHURY 
SONIT KR. SAIKIA 
MISS. SEWALl KEOT 
MS. MITALI MAHANTA 

GAUTAM KR. SARMA 

SHAHAB UD. MAZUMDAR 

ABDULMANNAF 
RAGHUNATH PD. ROY 
NURMOHAMMODSARKAR 

Al 

KUM UD CH. BORO 

NAR ENDRA NATH J ~ 
RAN DEEP SHARMA 

IVIS ' TAMANNA BOR 

MRS . FARIDA BEGUA 

NEELANJAN DEKA 

DEVASHIS BARUAH 

MS. MEETA DEY 

TUSHAR KT. RAJlKUI 
MISS. S. MADHURI N 

MRS. RUNUMI DAS 

MISS. B. MAYA-CHHE 

MD. MASUD-UR-RAHMAN HAZARIKA 

TAPAN CH. DAS (111) ~ 
SANJAY KR. CHAKRAB( 

MRS. D. BAISHYA (GOGi 

MS. ANJU AHMED 

ROBIN KR. DUTTA 

SHARIF UDDIN 

MRIDUL KR DAS 

MRS. CHANDANA SHON 

RITU PARNA HAZARIKA 

ABHIJIT DAS 
Ms. ~ KANCHA 	IAR 

FiRl SHIKESH DAS 

PRABIN DAS 
ANKUR BHUYAN 

MRS. SHAHNAZ E 3111V 

DEVA KR. DAS (11) 

MS! ROUSHANARA, CHC 

RABINDRA CH. PAUL 

MS! M. BHATTACHA 
I 
 RJEl 

MSI. NAVANITA BARUM 

WJAL KR. GOSWAMI 

DURGA-'0. MANDAL~ 
MRINAL KT. NATH 

MIS~'NAMITACHOUDH 
DILIP KR. JAIN 

MISS. IJUMONI THAKUR 

ARUN DEV CHOUD~IUR 
NAKUL KALITA ~ 
MS. MUNMUN B. SA, RM 

MISS. RANJUMONI NE'0 
MOIRANGTHEM G. SIW 

NANDAN SARKARI 
SOFIQUR RAHMAN 

UDAY J. SAIKIA 
PANKAJ KR. DEKA~ 
IMRAN H. LASKAR 

MS. BAWASHREE GOGOI' 

MISS.'HIRAMONI DEKA 



(5) 
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ISWAP,fiNtOGOI 
MISS dTO'Yk SIN HA 
MD. KURBAN ALI 
SAHIDUL H. SARKAR 
GAUTAM SHARMA 
MISS. ADITI B HATTACJARJEE 
DHRUBA BANIA 
GAUTAM CHAUDHURY 
SATYABRAT DEV SARMA 
MRS. NIRADA SEAL 
NARAYAN D. BHUYAN 
KULAJITDAS 
MD. ASLAM KHAN (11) 
SAMIULMUNIR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAHMA 
MANISH NATH 
MISS. REHNA BEGUM (11) 
MS. RAJ[ CHETRI 
KISHOR KR. B HANSALI 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITREYEE BORAH 
JAYANTA KR. PARAJULI 
BARAN CHOWDHURY 
UTPAL KR. KALITA 
MS. APARAJITA SAIKIA 
MRS. MEERA H. BORAH 
DEBABRATA SAHA 
MS.ANIMITAGOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJIT BHATTACHARJEE (11) 
ARSHADCHAUDHURY 
PRANAB KR. DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD.ASLAM 
PRANJALDAS 
MS. PANNA SHARMA 
MS. MONALISA KONWAR 
SANDI K DEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPATI 
RAJKUMARTSINGH 
MS.B.GHOSH-(SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 
MS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBHUIYA 
MISS, ARJUMANDA BHANU 
MS. KANGKI BORKATAKI 
BINOY PATHAK 
NITYANANDA UPADHYAYA 
SANJITSHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA R.ANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PATHAK 
SUBHRANGsubHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIB GOGOI 
ABHIJIT BHA17ACHARYA (111)  

SUDIPTOBRATTACHARJEE 
PRAHLAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAK BORA 
DIPANKAR PD. BORAH 
RAJESHKR. - AGARWAL 
MRS. SACRITRA 80RA 
SUJOYGOSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTIHA 
ZAKIRULAHSAN 
MISS. RINKI BISWAS 
.MISS. SHABNAM CHETTRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKHARJEE 
NEERAJANAND 
GITARTHA PATHAK 
SANKAR P. BHATTACHARJEE 
MD. KOHINOOk ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISHA SHARMA 
GAUTAM RAHUL 
MS.ANITAVERMA 
TONGPOKPONGENER 
ANILGOHAIN 
MISS. ANUJITA BORA 
SANJAY KR. SINGH 
SANJIB BARUAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATAN CH. DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIRUDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOYCHETIA 
SUBHAJIT BANIK 
SAHADEV DAS 
DR K. UDDINAHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KAUTA 
MRS. SADHANA KALiTA 
ARUP GOSWAMI (11) 
MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROTZAMAL SHEIKH 
SUMAN CHETLA 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKLA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAKKEJRWAL 
MISS. AMI SAIKIA  

MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJITDAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAYEE BARUA 
MD. JEHIRUL 1. AHMED 
MS. PRTIBHA DEKA 
MRS. S. BORPATRA GOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI -
ANOWAR HUSSAIN 
ADITYA HAZARIKA 
SHIMANTANEOGV 
RUPAK DHAR 
TAPAS DHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA 
ROUSHANLAL 
MD. ROFIQUL ALOM 
MISS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAHANTA 
SANTANU PORTHAKUR 
MISS. MITALI BHUYAN - 
MISS. SABINA YASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONAB ALI AHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M.A. MANNAN LASKAR 
BIBHASH PATHAK 
MD.JYOTSHNAALI 
JITU BORAH 
MISS BABITA DAS 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 
SANJIBGOSWAMI 
SABYASACHI R CHOUDHURY 
DEBA KUMAR BORDOLOI 
MANINDRA, CHANDRA DAS 
MULHOQUEAHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS. V. N. LASKAR 
MISS RANJITA VERMA 
HARINARAYAN SARIVIA 

MISS DIPANJALI DEKA 
MD.ALAMGEER 
NUR ISLAM'. 
BABULDEKA 
AJOY KR. PHUKAN 
ATAL TEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 

A. HASSAN ' 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAYA CHANDA 
NITESH BHATRA 
MISS DOROTHY ROY 
MS. ARRANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEET KR. BARUAH 
SULTANAHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PANKAJA UPADHYAY 
THANESWAR SARMA 
ASHIM TALUKDAR 
ABIDALI 
MS. SIMA GUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 

R. PATGIRI 
DEBENDRA SAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATA CHANDA 
MUKUT CH. BHATrA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANI G. KUNDU 
SHEKHARCHAKRABORTY 
OM P. AGARWAL 
RANABRATA BANERJEE 
MS. SUMITRA SARMA 
MRS. BANDANA DEKA 
TARUN BORA 
MOTIRAJADHIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL 1. MAZARBHU.IYA 
PRASANTA HAZARIKA 
MS. NAZNEEN AHMED 
RIYAJUDDINANSARI 
SOURAVSHARMA 
MS. SIMA RANI DEY 
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MS. SWARNALATA GOSWAMI 
MAINUL H. BARBHUYAN 

LALIT KR. MINDA 
MD.FAJLEYK.R.AHM,E ,D 

SANJAYSINGH 
PRATIM KR. CHAKRABORTY 

ROSH AN MALOO (JAJ 
MS.ONTIMASHAkx 

MUKTI RAM LASKAR AMZAD HUSSAIN .  MOHD. ANAM UDDIN. TAIRAIN ROY 
-MISS BINITABARUAH PHANINDRA K,ALITA NEELOTPAL DEKA m6iNUL HOWE ANSARY 
RAFICUL ISLAM (11) JIFIFEN PAYENG 	. MS. RABINASULTANA MD. RAHMAT ALI (11) 
MISS KAMALA SINGHA MS.KABERIDEKA PARSWAJYOTI DAS NAIR MISSI MARY GOGOI 
MISS ANUIPAMA ROY PRADIP KR. KALrrA (11) MS. AYESHA SIDDIKA IDRISHCHOUDHURY 
BISWAJITCHAKRABORTY SANTANU BORA MS. BHARATI,MUKHERJEE MS. MINAKSHI BH 	ACH~ 
MD. RAFIKUL ISLAM (111) KARABI KALITA MS. MALABIKA P. GOGOI JYOTIRMOY PATOWARY 
BINODAN TALUKDAR MISS MANIKA CHOUDHURY SRAVAN KR. TALUKDAR SHEELADITYA 
MISS MINERVA BARTHAKUR MISS RUMA DAS HIFZUL 1. CHOUDHURY MADHURYA MAHAN~A 
MISS NITU HAWELIA RAFIQUIL ISLAM (IV) SUSHANTADAS MISS SHE 11~ WWI- 
RAHULBEZBARUAH MASTERSHELIM AMIT JALLAN RASIDUL HUSSAIN 
ABU NASERUDDIN AHMED MRS. SUNITI KAuTA ISTIAQUE ALAM MISS ANJANA SING!ij,~ A 
SUMIT DAS MR NEKIBUDDIN AHMED RAJ IB CHAKRAVORTY MD. ABUBAIKKARSIDDIQL 
SANACHOWBA SINGHA RAJIB BORPUJARI LASHMI N. DIHINGIA ABDUL AWAL 
YUNUSHAHMED DIGANTA BARMAN RAIKESH DUBEY SOHELALIM 

JAHI 
I 
 D M. A. CHO,UDII URY MISS RITA DEVI SAMIR DA DEVJYOTI CHOUDHURY. 

N. ANIX 8INGH ABDUL HASHEM KHANDAKER PRIYANKU SUNDI MISS JULFIYA BEGUM 
BANDAN KR. KAR DR TILOK DASGUPTA SUBRATA NATH (11) MD. HOSNUL HoQuE I 
BIKRAM MALAKAR ASHIM KUAMR BARUAH MISS GITY KALITA TkIDIBBAIDYA 

Received from the executant, 	Mr/Ms .................................................................. will lead 	And Accepted 

satisfied and accepted 	me/us in the case 

Advocate 	 Advocate 	 Advocate 

And Accepted 	 And Accepte 

Advocate 	 Advo cate 
46'  

Printed and Published bY Gauhati Ifigh Court BarAssociation, Gu l wahati- ~' 181001 
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